Fixed for 31.10.2019

From

The Divisional Commissioner,
Ambala, ;
To

The Registrar,

Hon’ble National Green Tribunal,
New Delhi.

No. DA/ S4YoT
Ambala Cantt, dated 29" October, 2019

Subject:-  Directions dated 23.04.2019 of Hon’ble NGT in Original
Application No. 668 of 2018 titled as Surinder Singh V/s State
of Haryana in Hon’ble National Green Tribunal, New Delhi.

Sir,

With reference to the subject mentioned above, please find
attached status report in the matter of O.A. No. 668 of 2018 for kind

perusal of Hon’ble National Green Tribunal please.

J uZM
DA: As above. Divisional C mmissioner,
Ambala.
Endst.No. DA/ dated 29" October, 2019

A copy of above is forwarded to the Member Secretary of
Haryana State Pollution Control Board, Panchkula (Nodal Agency as per
order dated 23.04.2019 of Hon’ble NGT) for further necessary action. It is
also requested that a copy of status report be made available to the
Ld. Counsel in the matter and he may also be apprised with reference to
next date fixed for consideration i.e. 3 1.10.2019.

4 o

Divisional Commissioner,
Ambala,




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application no. 668 of 2018
o RS T SR S P R s Appellant

Versus

State of Haryana ...Respondent

Status Report in case of O.A.No. 668 of 2018 by the Divisional
Commissioner, Ambala.

Respectfully Showeth:-

I. That the above titled Original application is pending before this Hon'ble
Tribunal for adjudication and is fixed for 31.10.2019.

2. That this Hon'ble Tribunal has passed an order on 23.04.2019 wherein
directions have been issued to take action under the supervision of the
Divisional Commissioner, Ambala and representative of Central
Pollution Control Board and State Pollution Control Board in light of the
orders of this Hon'ble Tribunal dated 05.04.2019. It is pertinent to
mention here that earlier in compliance of the direction of this Hon'ble
Tribunal time has already been sought to submit the status report vide
Interim Report dated 23.07.2019 addressed to the Ld. Registrar of this
Hon'ble Tribunal.Relevant portion of the order dated 23.04.2019 is

reproduced here for kind perusal.

"The report is based on non-application of mind and shows inaction of
the authorities in handling violation of law. The report is contradictory.
It does not acknowledge serious violations and claims action by way of
FIRs, apprehension of vehicles and recovery of compensation. Such
actions by themselves establish violations. The Judgments of this Tribunal
referred to above require stern action to be taken to deal with illegal
mining. Apart from requirement to prosecute, which is not happening
either on account of incompetence or on account of collusion of the
concerned officers, the compensation recovered has to meet the mandate
of law. The compensation has not only to include the cost of mined
material or royalty but must have element of deterrence so as to recover




S

cost of Net Present Value (NPV) of environmental services forgone
Jorever and the cost of restoration. It has also been laid down that the
vehicles involved must be confiscated and released only afier recovery of
atleast 50% of the showroom value of such vehicles. These steps are
hecessary to sternly deal with the illegal actions which are rampant in
the State of Haryana as held vide order dated 05.04.2019 in Original
Application No. 360/2015, National Green Tribunal Bar Association Vs.
Virender Singh (State of Gujarat) and connected matters.

Let further action be now taken in the light of order of this Tribunal dated
05.04.2019 under the supervision of the Divisional 3 Commissioner of the
area and representatives of CPCB and SPCB. The nodal agency will be
the SPCB for coordination and compliance. The action taken report in
the matter be furnished within  two  months by e-mail at

ngt.filing@gmail.com. "
Copy of the interim report is attached as Annexure A-1.,

3. That after seeking the time, matter has been again pursued for initiating
action in the light of the orders of this Hon'ble Tribunal. Now, a detailed
report has been received from the District Level Task Force Committee,
which has been constituted to check and to initiate action in the cases of
illegal mining. It is pertinent to mention here that time and again
monitoring has been done by the Divisional Commissioner, Ambala and
representative of Central Pollution Contro] Board and State Pollution
Control Board in the light of the orders of this Hon'ble Tribunal. Copy of
the detailed report of Pages 1-11 alongwith Annexures containing the
detail of impounded vehicles and the earlier report of District Level Task
Force Committee, report from Assistant Mining Engineers, Mines &
Geology Department, Panchkula, report of District Development and
Panchayat Officer, Panchkula is attached as Annexure A-2(Colly.).

4. It is submitted that the present status report is being submitted by the
undersigned in compliance of the directions of this Hon'ble Tribunal with

a prayer that same may kindly be accepted.

1

Dated: 29.10.2019 (Deepti Umashankar)
Divisional Commissioner, Ambala.




Fixed for 26.07.2019

From

The Divisional Commissioner,
Ambala.

To
The Registrar,
Hon’ble National Green Tribunal,
New Delhi.

No.DA/ 3590
Ambala Cantt, dated Zﬁ/ July, 2019

Subject:-  Directions dated 23.04.2019 of Hon’ble NGT in Original
Application No. 668 of 2018 titled as Surinder Singh V/s State of
Haryana in Hon’ble National Green Tribunal, New Delhi.

Sir,
With reference to the subject mentioned above, please find attached

a request letter for seeking adjournment in the matter for kind perusal of

Hon’ble National Green Tribunal please. | wfe
Divisional 'Commissioner,
Ambala.

Endst.No.DA/ 359\ dated R2, July, 2019

A copy is forwarded to the Member Secretary, Haryana State
Pollution Control Board, Panchkula (Nodal Agency as per order dated
23.04.2019 of Hon’ble NGT) for further necessary action. It is also requested
that a copy of request letter enclosed be made available to the Ld.counsel in the
matter and he may also be apprised with reference to next date fixed for
consideration i.e. 26.07.2019.

Jd ‘-7\&\,
Divisional Commissioner,
Ambala.




Anaercurs~ A /I

To
The Registrar,
Hon’ble National Green Tribunal,
New Delhi.
Subject:- Directions of NGT in Original Application No. 668 of 2018 titled as Surinder
Singh V/s State of Haryana in Hon'ble National Green Tribunal, New Delhi.
Sir,

It is respectfully submitted that in the above titled OA No. 668 of 2018, this
Hon'ble Tribunal on last date of hearing i.e. 23.04.2019, was pleased to pass the following

directions:-
"5. Let further action be now taken in the light of order of this Tribunal dated
05.04.2019 under the supervision of the Divisional Commissioner of the area
and representatives of CPCB and SPCB. The nodal agency will be the SPCB for
coordination and compliance. The action taken report in the matter be
| furnished within two months by e-mail at ngt.filing@gmail.com."”
| 2. In compliance of the said order of this Hon'ble Tribunal, State Pollution Control
Board(Nodal Agency for coordination and compliance) has convened a meeting on
12.07.2019 of all the stake holders under the Chairpersonship of the undersigned( copy of
the proceedings of the meeting attached as Annexure-R/1). As per decisions taken in the
above meeting, a status report has been sought from District Level Task Force

Committee(Mining) Panchkula headed by the Deputy Commissioner-cum-Chairman inter-
alia on the following points relating to illegal mining in Pinjore belt, Chandimandir, Kalka of
Panchkula district:-

(i) Detail of the cases of illegal mining detected within and outside leased mining areas
alongwith status of action taken thereof against the violators.

(if) Detail of cases of violation of conditions of mining license detected within leased
mining areas and action taken thereof.

(iii) Detail of cases of impounding the vehicles and seizure of mined material alongwith
detail of violations, fine recovered, FIR lodged and prosecution action (if any)
against the violators.

(iv) Compliance status regarding confiscation of vehicles and recovery of atleast 50%
cost of the showroom value of such vehicles involved for illegal mining activity, as
per order dated 23.04.2019 in OA No. 668 of 2018.

(v) The detailed report regarding illegal mining in the forest area in Pinjore belt,
Chandimandir, Kalka of District Panchkula alongwith detail of action taken against
the violators if any.

(vi) The detailed report regarding illegal mining in the river Ghaggar and Canals in
Pinjore belt, Chandimandir, Kalka of District Panchkula alongwith detail of action
taken against the violators if any.

(vii) Status of compliance of Sustainable Sand Mining Management Guidelines, 2016

[ “fi}" . issued by MoEF & CC as per order of NGT in OA No. 360 of 2015.
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(viii) The status regarding action taken with regard to the mine lease holders, who have
surrendered the licenses/lease. Whether mining activities are going on the
surrendered lease area?

(ix) The status regarding demarcation of the leased mining areas with pillars in Pinjore
belt, Chandimandir, Kalka of District Panchkula.

(x) The status regarding grant of consent to operate alongwith compliance of
conditions of consent to operate granted to the mine lease holder under Water Act,
1974 and Air Act, 1981.

(xi) Status report regarding illegal mining in Pinjore belt, Chandimandir, Kalka of District
Panchkula after conducting the fresh inspection within and outside leased mining
areas including surrendered mines areas alongwith status of compliance of
conditions of Environmental Clearance granted under EIA Notification dated
14.09.2006 as amended from time to time.

. In reference to above, the Deputy Commissioner-cum-Chairman, District Level Task
Force (DLTF), Panchkula vide his Memo.No. 13105, dated 23.07.2019(Attached as annexure
R/2) has intimated that in compliance direction issued in meeting held on dated 12.07.2019
at Mini Secretariat, Panchkula under the chairmanship of Divisional Commissioner, Ambala
on the above subject matter, the members of DLTF jointly inspected some mining rich areas
of District Panchkula on 17.07.2019 & 19.07.2019 but could not cover the whole Pinjore-
Kalka belt. The DLTF has requested that it needs four to six weeks time to report on the
cases of illegal mining and sought extension on the grounds that the whole of the Kalka-
Pinjore belt could not be covered in two inspections and secondly, because of the rainy
season, it becomes difficult to ascertain whether the cases of spotted mining are recent or
not. The DLTF has further requested that position as explained above may be apprised to
the Hon’ble NGT and time of four to six weeks time may be sought for submission of
detailed report.

In view of the above facts and circumstances, it is humbly requested that this report
may kindly be taken on record and the delay in submitting the report may please be
condoned and an additional period of eight weeks may kindly be granted to submit the
status report before Hon'ble National Green Tribunal.

DA/As above. J o

Dated: 23.07.2019 (Deepti Umashankar)
Divisional Commissioner, Ambala.
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Regional Office, P-aﬁchkula Region P\io MEX UR—':-"R,j.

Haryana State Pollution Control Board

.\;‘m‘@h SCO-116, Ist, lind Floor, Sector -25, Panchkula
b L Website ~ www.hspcb.gov.in E-Mail - h ro ail,
Contact No. 0172 —2550235
No.HSpcs/pKL/zmgQ% 7 Dated;7 /57/2019
To

The District Collector-cum-Chairman,
District Level Task Force,
Panchkula.

Sub: Proceeding of the meeting held on 12.07.2019 at 3.30 PM under the Chairpersonship of
Smt. Deepti Umashankar, IAS, Divisional Commissioner, Ambala in the Conference Hall,
Mini Secretariat, Panchkula in reference to order dated 23.04.2019 in Original Application

No. 668 of 2018 titled as Surinder Singh V/s State of Haryana in Hon'ble National Green
Tribunal, New Delhi.

Kindly refer to the subject noted above.

In this regard, please find enclosed herewith the proceeding of the meeting held on
12.07.2019 at 3.30 PM under the Chairpersonship of Smt. Deepti Umashankar, IAS, Divisional
Commissioner, Ambala in the Conference Hall, Mini Secretariat, Panchkula in reference to order
_dated 23.04.2019 in Original Application No. 668 of 2018 titled as Surinder Singh V/s State of
Haryana in Hon'ble National Green Tribunal, New Delhi, for your kind information and further
necessary action,

| have been directed by the Divisional Commissioner, Ambala to request you to submit the
status report regarding compliance of decisions taken in the above said meeting as per proceedings
enclosed, to the Nodal Agency in this matter i.e. HSPCB, Panchkula, within one week which will be
reviewed again in detail thereafter in the next meeting.

DA/As above. (9)/\4’
o
6’@ Reﬁ;{?\‘zzﬁa
Panchkula
Endst. No. HSPCB/PKL/2019/&) {90 248 Dated:}7 47/2019

A copy of the above is forwarded to the following for information and further necessary
action please -

1. The Director, Mines & Geology Department, Chandigarh.

2. The Superintendent of Police, Panchkula.

3. Sh. Nazimuddin, Additional Director & Incharge IPC-ll Division, Central Pollution Control
Board, Parivesh Bhawan, East Arjun Nagar, Delhi.
The Engineer-in-Chief, Irrigation Department, Panchkula.
The Sr. Environmental Engineer-1 (HQ), HSPCB, Panchkula.
The State Mining Engineer, Mines & Geology Department, Haryana.
The Divisional Forest Officer, Morni Pinjore, Panchkula.
The Mining Officer, Panchkula.
. The Executive Engineer, Irrigation Department, Panchkula. )
DA/As above, 4

‘5’1 e Regional iﬁefy,"f
Panchkula
Endst. No. HSPCB/PKL/2019/ 2 Y 9 § Dated?7 7/2019

A copy of the above is forwarded to PA to Divisional Commissioner, Ambala for information
of the Divisional Commissioner, Ambala,

DA/As above. %f
Regional lcg?,ftf‘

oo Panchkula

WO e d B



Proceeding of the meeting held on 12.07.2019 at 3.30 PM under the Chairpersonship of
Smt. Deepti Umashankar, IAS, Divisional Commissioner, Ambala in the Conference
Hall, Mini Secretariat, Panchkula in reference to order dated 23.04.2019 in Original
Application No. 668 of 2018 titled as Surinder Singh V/s State of Haryana in Hon'ble
National Green Tribunal, New Delhi.

1. In compliance of order dated 23.04.2019 of Hon’ble National Green Tribunal, New Delhi in
Original Application No. 668 of 2018 titled as Surinder Singh V/s State of Haryana(copy
attached as Annexure ‘A’), a meeting was held on 12.07.2019 under the Chairpersonship of
Smt. Deepti Umashankar, IAS, Divisional Commissioner, Ambala in the Conference Hall,
Mini Secretariat, Panchkula and list of the participants is attached as Annexure ‘B’.

Z The matter was apprised to all the participants regarding the order passed by the
Hon'ble NGT on 23.04.2019 in the matter of Original Application No. 668 of 2018 titled as
Surinder Singh V/s State of Haryana on the issue of mining in Pinjore belt, Chandimandir,
Kalka of District Panchkula(Haryana) wherein the Hon'ble NGT has given the following

observations and directions:-

“The report is based on non-application of mind and shows inaction of the
authorities in handling violation of law. The report is contradictory. It does not acknowledge
serious violations and claims action by way of FIRs, apprehension of vehicles and recovery
of compensation. Such actions by themselves establish violations. The judgments of this
Tribunal referred to above require stern action to be taken to deal with illegal mining. Apart
from requirement to prosecute, which is not happening either on account of incompetence or
on account of collusion of the concerned officers, the compensation recovered has to meet
the mandate of law. The compensation has not only to include the cost of mined material or
royalty but must have element of deterrence so as to recover cost of Net Present Value
(NPV) of environmental services forgone forever and the cost of restoration. It has also been
laid d;)wn that the vehicles involved must be confiscated and released only after recovery of
atleast 50% of the showroom value of such vehicles. These steps are necessary to sternly deal
with the illegal actions which are rampant in the State of Haryana as held vide order dated
05.04.2019 in Original Application No. 360/2015, National Green Tribunal Bar Association Vs.
Virender Singh (State of Gujarat) and connected matters.
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Let further action be now taken in the light of order of this Tribunal dated 05.04.2019 under
the supervision of the Divisional Commissioner of the area and representatives of CPCB and SPCB.
The nodal agency will be the SPCB for coordination and compliance. The action taken report in the

matter be furnished within two months by e-mail at ngtfiling@gmail.com. List for Sfurther
consideration on 26.07.2019."

3 In view of the above, the status regarding mining activities in Pinjore belt,
Chandimandir, Kalka of District Panchkula was reviewed in the light of order dated
05.04.2019 passed by National Green Tribunal in Original Application No. 360/2015, Bar
Association Vs. Virender Singh (State of Gujarat) and connected matters (copies of these
orders attached as Annexure ‘C”) from the officers present in the meeting.

The representative of Haryana State Pollution Control Board Shri S.S.Rathee,
Senior Environmental Engineer apprised that the Government of Haryana, Mines & Geology
Department(copy of order is attached as Annexure ‘D’) has constituted a District Level
Task Force having its Chairman, District Collector of the district concerned and comprising
its members (1) Superintendent of Police of the district concerned, (2) Assistant Mining
Engineer/Mining Officer of the district concerned(Member Secretary/Convener), 3)
District Forest Officer of the district concerned, (4) State Pollution Control Board official of
the concerned district, (5) District Transport official of the district concerned. The functions
of this task force shall be to collect/review the information/cases/issues relating illegal
mining within their jurisdiction. He further stated that in order to comply with the orders of
Hon’ble NGT, it has to be seen whether Sustainable Sand Mining Management Guidelines,
20.16 issued by MoEF & CC including demarcation of leased area are being followed or
not and status regarding action taken with regard to the mine lease holders, who have
surrendered the licenses/lease, whether mining activities still going thereon, information
regarding compliance of conditions of various clearances i.e. Mining Licence/Plan,
Environmental Clearance under EIA Notification, 2006 and consent under the Water Act,
1974 and Air Act, 1981 is required. Shri S.S.Rathee further stated that the vehicles
confiscated should be released only after recovery of atleast 50% of the show room value of

such vehicles as per above said order of the Hon'ble NGT and identification of hot spots of
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illegal mining inside or outside the leased area and detail of violators alongwith action taken
including prosecution against them is also required.

4, In this respect, the representatives of the concerned department were asked to give
the status report.

(i) The Divisional Forest Officer, Panchkula stated that there are no cases of violation
observed in the forest area in Panchkula district.

(ii) The Superintending Engineer, Irrigation Department stated that in case of mining
near the Kaushalya Dam and near bridges, the department wrote to the Mining Officer.
However, in this regard he could not submit any written communication made to the Mining
Officer in the meeting. These facts are required to be verified from the District Level Task
Force.

(iii) The Assistant Mining Engineer submitted a list of total number of FIRs lodged
against violators during the period 2018-2019 and 2019-2020 (April 2019 to 12.07.2019)
(copy of the report submitted by the Asstt. Mining Officer is annexed as Annexure ‘E’).. He
could not clarify whether the violations reported by him were regarding theft cases or non
compliance of conditions of the mining license/mining plan or against illegal mining nor
could he submit the progress in these cases regarding prosecution/conviction etc. Further
with regard to demarcation of the leased area, he could not give clear status report regarding
erection of demarcation pillars. He further stated that some lease holders have surrendered
their lease mines, but he could not give the exact report in the meeting. He could not give
status regarding mining activities in surrendered lease mines. In this regard, Shri Gaurav
Gahlot, Scientist.-B, representative of CPCB pointed out that there is a procedure to be
adopted in case of surrender of leased mines. Status regarding compliance of Sustainable
Sand Mining Management Guidelines, 2016 was asked from the Mining Officer. However,
the Mining Officer could not submit the detailed report in the light of orders of Hon’ble
NGT annexed as Annexure ‘A’& C’. Further, all the detail status/facts are required to be
verified by the District Level Task Force.

S The status informed by the concerned departments was reviewed in the light of above
said orders of Hon'ble NGT and was not observed satisfactory and thus after detail
deliberation it was decided that the District Level Task Force for Panchkula district

constituted by the State Government with regard to collect/review the
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information/cases/issues will submit the detailed report inter alia on the following points

relating to illegal mining in Pinjore belt, Chandimandir, Kalka of Panchkula district:-

(1)

(ii)

(1ii)

(iv)

v)

(vi)

(vii)

viii)

Detail of the cases of illegal mining detected within and outside leased mining
areas alongwith status of action taken thereof against the violators.

Detail of cases of violation of conditions of mining license detected within
leased mining areas and action taken thereof.

Detail of cases of impounding the vehicles and seizure of mined material
alongwith detail of violations, fine recovered, FIR lodged and prosecution action
(if any) against the violators.

Compliance status regarding confiscation of vehicles and recovery of atleast 50%
cost of the showroom value of such vehicles involved for illegal mining activity, as
per order dated 23.04.2019 in OA No. 668 of 2018.

The detailed report regarding illegal mining in the forest area in Pinjore belt,
Chandimandir, Kalka of District Panchkula alongwith detail of action taken against
the violators if any.

The detailed report regarding illegal mining in the river Ghaggar and Canals in
Pinjore belt, Chandimandir, Kalka of District Panchkula alongwith detail of action
taken against the violators if any.

Status of compliance of Sustainable Sand Mining Management Guidelines, 2016
issued by MoEF & CC as per order of NGT in OA No. 360 of 2015, copy of said
guidelines has been provided to the ADC, Panchkula during the course of meeting.
However, the most relevant part of the guidelines regarding General approach to
sustainable sand and gravel mining, Monitoring system for sustainable sand
mining and Standard environmental conditions for sand mining are attached as
Annexure-F,G,H respectively.

The status regarding action taken with regard to the mine lease holders, who have
surrendered the licenses/lease. Whether mining activities are going on the
surrendered lease area?

The status regarding demarcation of the leased mining areas with pillars in Pinjore

belt, Chandimandir, Kalka of District Panchkula.

4|Page



y / x)  The status regarding grant of consent to operate alongwith compliance of conditions
of consent to operate granted to the mine lease holder under Water Act, 1974 and
Air Act, 1981.

xi) The District Level Task Force will also submit status report regarding illegal mining
in Pinjore belt, Chandimandir, Kalka of District Panchkula after conducting the
fresh inspection within and outside leased mining areas including surrendered mines
areas alongwith status of compliance of conditions of Environmental Clearance

granted under EIA Notification dated 14.09.2006 as amended from time to time.
The status report regarding above points shall be submitted by the District Level
Task Force, Panchkula to the Nodal Agency i.e. HSPCB, Panchkula within one week which

will be reviewed again in detail thereafter in the next meeting.

Meeting ended with thanks to all participants.

sk s ok ok ok ok
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’ ATTINUANCE DNCEL AL VDU TV O L&V skeVr i 7
Meeting held under the chairmanship of Commissioner, Ambala Division, Ambala Cantt Io

discuss the status of Mining pertaining to N GT case No. 668/2018.
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ATTENDANCE SHEET

Meeting regarding Original Application No. 668 of 2018 titled as Surinder Singh
Versus State of Haryana in Hon'ble National Green Tribunal, New Delhi held on
12.07.2019 at 3.30 PM at Conference Room, D.C. Office, Panchkula.
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Action taken Report

Period 2018-2019
Month No of Vehicle | Fine recovered FIR Lodged
Impounded

April 2018 49 10,76,000 10

May 2018 35 7,07,000 04

June 2018 23 5,01,500 -

July 2018 9 1,82.000 05

Aug 2018 11 2,37.000 01

&3 Sep 2018 20 4,05,500 02
Oct 2018 12 3,28.000 01

| Nov2018 28 7,28,000 02
Dec 2018 22 5,38,000 01
Jan 2019 12 2,48.500 07

Feb 2019 26 4,79.000 03

Mar 2019 41 9,03,000 15

Total 299 63,33,500 51

e Period 2018-2019
Month No of Vehicle | Fine recovered FIR Lodged
Impounded

April 2019 09 1,64.000 02

| May 2019 22 4,.67,000 05
June 2019 15 3,34,000 06

July 2019 till date L A 4,29.000 01
Total 65 13,94,000 id

)

.
W—:‘;
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From
he Deputy Commissioner-Cum-Chairman
District Level Task Force Committee (Mining)
Panchkula

f'o

The Divisional Commissioner
Division-Ambala

MemoNo. [ J/¢ }”_ Dated:- ,23’*7*"/§,

Subject: O.A No-668/2018 in, Hon’ble National Green Tribunal-New Delhi title as

Surinder Singh v/s State of Haryana.

Kindly refer to above noted subject.

In this regard it is intimated that in compliance your direction issued in meeting
held on dated 12.07.2019 a1 Mini Secretariat Panchkula, the members of D.L.T.F.C jointly
inspected the some mining rich areas of District Panchkula on 17.07.2019 & 19.07.2019. In the
above mentioned inspection the DLTFC could not cover the whole Pinjore-Kalka belt.

Further, the D.L.T.F.C has requested that it needs four to six weeks’ time
to report on the cases of illegal mining. The extension is sought on the two grounds. First, the
whole of the Kalka-Pinjore belt could not be covered in two inspections and secondly, because of
the rainy season. it becomes difficult to ascertain whether the cases of spotted mining are recent
or not.

It is therefore. requested that position as above may be apprised to the Hon'ble
NGT and time of four to six weeks may be sought for submission of detailed report.

This is for your kind information and necessary action please.

Ui
Deputy Commissioner-Cum-Chairman
District Level Task Force Committee (Mining).
Panchkula



From
{))cput)' Commissioner,
i anchkula,
Divisional Commissioner,
Ambala Division, Ambala.
Memo. No./8733/MAMC- Dated /2. ¥+ 2019
Sub: i
OA No. 668/2018 titled as Surinder Singh versus State of Haryana.

ok ok o ok ok ok

Kindly refer to upon the subject cited above, the Proceedings ol the

meeting held on 12.07.2019, copy of which is enclosed (A-1) whereia the directions

were give on cerlain points relating to illegal mining in Pinjore belt, Chandimandir.

Kalka of Panchkula district in compliance of the orders dated 23.04.2019 passed by

Hon’ble NGT. The follow up actions upon ti:e same are hereby summarised us under:-

The meetings with the District Level Task Force was held on

15.07.2019 and DLTF has conducted the inspection of the potential areas of the certain

number of the villages on dated 17.07.2019 and 19.07.2019 and submitted the report

he said report, the committee has observed and reported about the incident

thereto. In t
of the illegal mining. (Copy of which is enclosed (A-2)).
The undersigned again held the meeting with the officers of the District

26.07.2019 and the Additional Deputy Commissioner s

Level Task Force on
ctive checking of the illegal mining. The reference

deputed as the Coordinator for effe

dated 05.08.2019 issued in this regard enclosed herewith (A-3).

Subsequently reference dated 07.08.2019 was with certain  issues

Additional Deputy Commissioner, Pancakula (Copy of

mentioned therein was sent 10

which is enclosed (A-4).
dated 13.08.2019 as received from Assistant

vehicles was received

Report Mining Engineer.

panchkula with regard to the impounding of 19 numbers of

(Copy of which is enclosed (A-5).
In furtherance of the above for the purpose of the verification of the
he Stone Crushers/Screening Plants situated

ying/matcria] being processed at t
order dated 19.08.2019.(Copy of which is

in the district Panchkula was constituted vide

enclosed (A-6). Mkﬂ_/ )

stocks 1
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- -‘"“ Mining Engincer further submitted a inspection report regarding the
hlfu_“k pf‘s"m” dated 04.09.2019 in respect of the Sub Division, Panchkula. (Copy ol
Whieh isenclosed (A-7). and same was sent to the District Excise and Taxation
Commissioner (Sales), Panchkula vide reference dated 09.09.2019 with the dircetions
10 verify as together the stocks position lying/material being processed are in
accordance with the provision of the GST. (Copy of which is enclosed (A-8). Report
from the District Excise and Taxation Commissioner (Sales), Panchkula is still
awaited.

In order to ascertain the status of the mining operations if any being carricd
upon the Shamlat/Panchayat lands, the District Development and Panchayat Officer.
Panchkula was instructed to give a report upon the issues mentioned in the reference
dated 27.08.2019. (Copy of which is enclosed (A-9). And the reporl thereupon has
been received from the DDPO, Panchkula vide reference dated 03.09.2019 (Copy ol
which is enclosed {(A-10).

Simultaneously DO letter dated 29.08.2019 was written i0 the Depuly
Commissioner of Police, Panchkula with the mention that the 45 number of the cascs
under Mining Act have been reported to be registered with the Police Station in the
district for taking appropriate action in all the cases. But report in this regard is stil}
awaited. (A-11)

Again on 09.09.2019 District Mining Officer was instructed to take action
regarding release impounding vehicles by issuing notices to the individuals 2nd the
public notice if required. Also the report of the District Development and Panchayat
Officer was sent for verification at site. (Copy of which is enclosed {A-12).

On 12.09.2019 the Director General, Department of Mines & Geology.
Haryana was requested that three or more number of the teams may be constituied for
thorough inspection of the areas/pockets prone to illegal mining in the district
Panchkula including Stone Crushers/Screening Plants. Also the vehicle cariying
extract/processed material may be got checked from the mining point of view. (Copy
of which is enclosed (A-13).

The Director Genera! department of Mines & Geology. laryana

constituted the three number of the team for the purpose as above vide order datedd

27.09.2019. (Copy of which is enclosed (A-14). but the inspection report is sull
awaited from the Committees.

e
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ask force held and it has

On 17.09.2019 mecting of the District Level T
ber 2019 till date

{ July to Scptem

nspired in the meeting that from the month o
¢s have been ympounded

(17.09.2019 total number of the 41 numbers of vehicl

nobody has come forward for compounding. AS the compo
t of the ex-showroom price v

s of the meeting hercby

and

unding fee would be
charged at the rate of the 50% of the cos chicle at time of

delivery from the showroom. (The proceeding

herewith (A-15).
In pursuance of the said meeting, the team

and 19.07.2019 and has given the re
fold duec to the

enclosed

on 04.10.2019 again visiting the
port thereto.

areas earlier visited on 17.07.2019
g has reduced many

With the observation that illegal minin
n’ble NGT (Copy of which is

implementation of order dated 23.04.2019 by the Ho

enclosed (A-16).
In view of the all above, it

is submitted that the regular follow up had been

done with all the concerned authorities so as to curb the practice of the illcgal mining.

g of the District Level Task Force would be
out accordingly. So that the factual position ¢
any required would be forced into. The

convened and the field

Another meetin
ould be

inspection would be carried
ascertained and the corrective measure if

reby is submitted for information and necessary action please.

interim report he

/

Deputy Commissioner,
Panchkula.
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St Deepti Unn hecting held on 12.07.2019 a 3.30 PM under the Chairpersonshiys of

Hall, \lin]i S‘\\“‘l:lh lfmka)r. IAS, Divisional Commissioner, Ambala in the Conference
! seeretariat, Panchkula in veference to order dated 23.04.2019 in Original

An ]Il St N 3 N 4
\1! LA _’_" ‘\0-‘("1{.8 of 2018 titled as Surinder Singh V/s State of Haryana in Hon'ble
National Green ribunal, New Delhi.

i. I compliance of order dated 23.04.2019 of Hon'ble National Green Tribunal, New Delhi in
Original Application No. 668 of 2018 titled as Surinder Singh V/s State of Haryana(copy
attached as Annexure *A°). 3 meeting was held on 12.07.2019 under the Chairpersonship of
Smt. Deepti Umashankar. IAS. Divisional Commissioner, Ambala in the Conference Hall,
Mini Sceretariat, Panchkula and list of the participants is attached as Annexure ‘B’

2 The matter was apprised to all the participants regarding the order passed by the
Hon'bie NGT on 23.04.2019 in the matter of Original Application No. 668 of 2018 titled as
Strinder Singh Vs State of Haryana on the issue of mining in Pinjore belt, Chandimandir.
Kalka of District Panchkula(Haryana) wherein the Hon'ble NGT has given the following

observations and directions:-

“The report is bused on non-application of mind and shows inaction of the
anthorities in handling violation of law. The report is contradictory. It does not acknowledge
serious violations and claims action by way of FIRs, apprehension of vehicles and recovery
of compensation. Such actions by themselves establish violations. The judgments of this
Tribunal referred to above require stern action to be taken to deal with illegal mining. Apart
j;'-um requirement fo prosecute, which is not happening either on account of incompetence or
on account of coitusion of the concerned officers, the compensation recovered has to meet
the mandate of law. The compensation has not only ta include the cost of mined material or
rovelty but must have element of deterrence so as lo recover cost of Net Present Value
(NPY) of environmental services forgone forever and the cost of restoration. It has also been
Jaid dovwn that the vehicles involved must be confiscated and released only afier recovery of
atleast 50% of the showroom value of such vehicles. These steps are necessary to sternly deal
with the illegal actions which are rampant in the State of Haryana as held vide order dated
035.04.2019 in Oricinal Application No. 360/2013. National Green Tribunal Bar Association Vs.

Virender Singh (Staie of Gujarat) and connecled matters.

l|Page
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WO i et e tatkonn i the Dt of order of 1 Trihunal dated 03 (14 2019 urdder

i
sontatives of CPCE und SPCT

e
dutp ol e )
Ih [l Fuvisiomal © ommminndinior “/”H, [ anil repre
"
widodd sinne v will e thee 510} » »
I for comdintion and complance. I he action 1aren reprt 101 17

ity f
« [irnivine - ; - i
el withine o months by cemall ot n;g!.ﬂﬁn;g?g;»;mnd.cr;mr. List for fwﬁ»er

Consideration an 2607 310"

| In vl
1] SO e f ¢ ) ¢ mad ] PR g "
view of the sbove, the status reparding, nining activitics in Pinjore belt,

Cliandimandin, Kl of - District Panchkula v revicwed in the fight of order duted
05042019 piassed by Mational Green Tribunal in Original Application NO. 360/2015. Bar
Association Vs, Virender Singh (State of ( jujarat) and connected matters ( copics of these
arders attached an Annezure €7 from (e officers present in the meeting.

The representative of [{aryana State pollution Control Board Shri .8 . Rathee,
Sentor Envivonmental Engineer apprised that the Government of Haryana, Mines & Geology
fied ug Annexiure ‘1)') has constituted a District Level

rmed and comprising

Department(copy of order i attac
Task Toree having its Chadrmat. Distriet Collector of the district conce

its members (1) Superintendent of Police of the district concemed, (2) Assistant Mining

er/Mining Officer of the district concerned(Member Secretary/Convencer), (3)

wriet concerned, (4) State Pollution Control Board official of

P
District Frosest Offieer of the dis
the coneemned district. (3) District Transport official of the district concerned. The functions
of this sk force shall be 1o colleetheview the information/cases/issues relating illegal
mining within their jurisdiction. ({e further stated that in order to comply with the orders of

(on'ble NG it has 10 he seen whether Sustainable Sand Mining Management Guidelines,

2016 issued by Molil & CC including demarcation of leased arca arc being followed or
not and status pegarding action wken with regard to the mine lease holders, who have
qurrendered the licenses/ease. whether mining activities still going thereon, information
regarding compliance  of conditions of various clearances i.e. Mining Licence/Plan,
Epvironmental Clearance under EIA Notification, 2006 and consent under the Water Act,
1974 and Air Act. 1981 is required. Shri S.S.Rathee further stated that the vehicles
contiscated should be released only after recovery of atlcast 50% of the show room value of

cuch vehicles as per above said order of the Hon'ble NGT and identification of hot spots of

2|Page
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ased area and detail of violators alongwith action tzken

ncluding '
}i \r “- M LLE] i \
= piusoouly tHhem s 2150 required

On against
% In this respeat.
LIS TS 12 Terresentat PR o, |
! B2 epresentatives of the concerned department were asked 10 give

:'!. I TN
¢ status report.

(i) The Divisioal

(1% 84

il Fores Icer k) 3 ialati
Forest Officer. Panchkula stated that there are no cases of violztion

, ;
0:-\:..-\ n,*! mnihs e ary s
erved in the forest area in Panchkula district.

(11) The Supsrintend; Toss gt
pJI...c.‘l‘,lng Englnef % irﬂgaﬂon Deparlment SIaEEd that In case Of .'Ilining
neart

he Naushalya Dar: and near bridges. the department wrote to the Mining Officer.
However. in this regard he could not submit any written communication made to the Mining
Oificer in the meeting. These facts are required to be verified from the District Level Task
Force.

(iii) The Assistant Mining Engineer submitted a list of total number of FIRs lodged
against violators during the period 2018-2019 and 2019-2020 (April 2019 to 12.07.2019)
(copy of the report suomitted by the Asstt. Mining Officer is annexed as Annexure ‘E"). He
could not clarify whether the violations reported by him were regarding theft cases or non

compliance of conditions of the mining license/mining plan or against illegal mining nor

could he submit the progress in these cases regarding prosecution/conviction etc. Further

with regard to demarcation of the leased area. he could not give clear status report regarding
erection of demarcation pillars. He further stated that some lease holders have surrendered
their lease mines. but he could not give the exact report in the meeting. He could not give
status regarding miring activities in surrendered lease mines. In this regard, Shri Gaurav
Gahlot. Scientist.-B. representative of CPCB pointed out that there is a procedure to be
adopted in case of surrender of leased mines. Status regarding compliance of Sustainable
Sand Mining Management Guidelines. 2016 was asked from the Mining Officer. However,
the Mining Officer could not submit the detailed report in the light of orders of Hon’ble
NGT annexed as Annexurs A& *C". Further, all the detail status/facts are required to be
verified by the District Leve! Task Force.

3. The status informed by the concerned departments was reviewed in the light of above
said orders of Hen'ble NGT and was not observed satisfactory and thus after deail
deliberation it was decided that the District Level Task Force for Panchkula district

constituted by the  State Government with regard to collect/review  the
3| Page
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sties will submit the detailed report inter alia on the following points

i ‘dllimg 0 illegal mining i Pinjore Lelt. Chandimandir, Kalka of Panchkula district:-
(1) Dewil ol the ceses of legal mining detected within and outside leased mining
areas alongwith status of action taken thereof against the violators.
(1) Detail of cases of violation of conditions of mining license detected within
leased m ning arcas and action taken thereof,
() Detail of cases of impounding the vehicles and seizure of mined material
alongwith detai! of violations, fine recovered, FIR lodged and prosecution action
(if any) against the violators.
(iv) - Compliance staws regarding confiscation of vehicles and recovery of atleast 50%
cost ol the showroom value of such vehicles involved for illegal mining activity, as
per order dated 23.04.2019 in OA No. 668 of 2018.

(v) The detailed report regarding illegal mining in the forest area in Pinjore belt,
Chandimandir, Kalka of District Panchkula alongwith detail of action taken against
the violators if any.

(vi)  The detailed report regarding illegal mining in the river Ghaggar and Canals in

Pinjore kelt, Chandimandir, Kalka of District Panchkula alongwith detail of action

taken against the violators if any.

Status of compliance of Sustainable Sand Mining Management Guidelines, 2016

issued by MoEF & CC as per order of NGT in OA No. 360 of 2015, copy of said

guidelines has been provided to the ADC, Panchkula during the course of meeting.

the most relevant part of the guidelines regarding General approach to

(vii)

However.

sustainable sand and gravel mining,
ard environmental conditions for sand mining are attached as

Monitoring system for sustainable sand

mining and Stand

Annexure-I*.G.H respectively.
The status regarding action taken with regard to the mine lease holders, who have

viii)
the licenses/lease. Whether mining activities are going on the

surrendered

surrendered leasc arca?

ix)  The staus regarding demarcation of the leased mining areas with pillars in Pinjore

belt. Chandimandir. Kalka of District Panchkula.

4|Page
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N The status regarding or ,
s regarding grant of consent to operate alongwith compliance of conditions
ot conse Sanane o bRl .
sent 1o operaie granted 1 the mine lease holder under Water Act, 1974 and
Air Act, 1981,
X1)

The District Level Task Foree will aiso submit status report regarding illegal mining
in “injore belt, Chandimandir, Kalka of District Panchkula after conducting the
fresh inspcclit'm:? within and outside leased mining areas including surrendered mines
areas alongwith status of compliance of conditions of Environmental Clearance

eranted under E1A Notification dated 14.09.2006 as amended from time to time.
The status report regarding above points shall be submitted by the District Level
Task Force. Panchkula to the Nodal Agency i.e. HSPCB, Panchkula within one week which

will be reviewed again in detail thereafter in the next meeting.

Meeting ended with thanks to all participants.

* ok ok okok
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Sohject- Report concerning illegal mining in Chandimandir, Pinjore and Kalka
Belt with respeet to the directicas issued in the meeting !"-'I"' on
12.07.2019 under the chairmanship of Worthy Divisional Commissioner,
Ambala,

In continuation to the directions given by the Worthy Divisional Commissioncr,

Ambala in the meeting held on 12.07.2019. Among other things, it was directed that District

Level Task Force (henceforth called as DLTF) to conduct inspections in Kalka-Pirjore belt and

submit a comprehensive status report on the instances of illegal mining, both within and outside

the leased areas. This report has three components - the profile of the panchkula District from the

angle of mining activities, the details and status of regulatory and enforcement activities, and the

details of the inspections carried out by the DLTF.

PROFILE OF THE DISTRICT

t of Haryana is located in the northern part of Haryana Sta

Panchkula distric t.- and

lies between 30°26" 30°55' North latitudes and 76°46" 77°10' East longitud.s. The total

geographical area of the district is 898 sq. km. in which there are 264 Villages, 2 tehsils aid

<ub-tehsils. Panchkula District is divided into two tehsils and four Develrpment blocks viz.

Pinjore, Barwala, Raipur Rani and Morni. Himachal Pradesh bound the district, in North in the

cast by A.~bala district of Haryana, in the west by the State of Punjab, in the south again by

Ambala districts of the State of Haryana.

The important river/ stream of the district are Ghaggar, Tangri, Begna and Sirsa
diver ete situated in the foothills of Shivalik hills. The minor mineral deposits such as Boulder,
Gravel and Sand finding use as construction material are found in the river bed areas as well as

areas outside riverbed. The rivers flowing in vatious narts of the Panchkula district are seasonai,
though some water does flow during the non-rainy season, the rivers mainly get water during the

rainy season and huge quantity of Boulder, Gravel and Sand is brought into the channel duc to
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A action, The Nood plains areas where the river is not flowing also have deposits of

S0ulder, Gravel and Sand.

Mining Activities in the District

Mineral Concession for excavation of minor minerals are granted as per the

orovisions of the Haryana Minor Mineral Concession, Stocking and Transportation of Minerals,

and Prevention of Illegal Mining Rules, 2012( the State Rules,2012) framed by the State

Government in exercise of powers conferred under section 15 and 23C of the Mines and

Minerals \D&R) Act, 1957.

In district Panchkula, 18 areas having a total ares of 499.04 hectares have been
identified for undertaking mining after leaving huge areas within riverbed being restricted due to

various reasons including the areas falling on the upstream and downstream of the bridges.

The Mineral concessions are granted through a completive bidding process and

41

subject to certain conditions, that mining will be undertaken only after having reuie

Environmental Clearance as required under EIA notification dated 14.09.2006 of the Ministry of

Environment and Forest (MoEF), Government of India. It is further pointed out that the mining

areas had been selected due consideration of all related factors in the interest of sustainable

development and the provisions of a notification dated 15.01.2016 of MoEF, Government of

India, and the Sustainable Sand Mining Guidelines, 2016. As per requirement of the notification

that 15.01.2016 District Survey Report in respect of district Panchkula has been prepared and

duly approved.

Mineral Concessions

Out of these total of 18 mining sites selected for mining, so far 13 mining units

have been granted on mining contracts. Out of which only 6 mining units started their mining
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‘SPCB. H
» Oweve ) a -  JO .
owever, three of the mining units/block namely Gorakhnath, Kiratpur and Natwal

onned their mind S
nped their mining operations w.e.f. 01.12.2018,06.11.2018 & 15.02.2019 respectively and ar¢

2eking to surre
g 10 surren S . R
der the contracts on various grounds, the applications are under consideration

2y the th 3 : e, &
¢ competent authority. However, the factual position is that the mining operation 1n

aese 03 mini i ) . ‘ g . . -
mining units namely Goraknath, Natwal and Kiratpur is closed since their submission of

:he applications for surrendring the mining areas.

The rest of the three operational mines had been working; however, the operation

for the present w.e.f. 01.07.2019 is lying closed, as no mining is nermissible during the rainy

season. The operations shall remain closed till 15.09.2019. The production undertaken by the

above mines since the grant of mines/ date these come in operation are as under:

In district Panchkula the BGS excavated is mainly used by the screening

plants/crushers for processing before the crushed/ finished material is sold to consumers for

he information provided by the

construction activities. It is worth pointing out here that as per t

Mining Officer. some of the stone crushers/screening plants are also procuring mineral from the

d Punjab and mines situated in Ambala District of

adjoining state of Himachal Pradesh an

Haryana.

REGULATIONS AND ENFORCEMENT

The Assistant Mining Engineer (AME)/ Mining Officer (MO) of the Department

of Mines & Geology posted at Panchkula and the staff takes various legal actions under the
d in illegal mining without valid mineral concession

above said rules against persons involve

license.
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Further, in orde i
. h order to monitor/check the incidence of illegal mining in any part of
“€ State Government
of Haryana has constituted the District Level Task Forces under the

; "“T*”“‘”‘Shlp of respective Deputy Commission‘ers along with the concerned Superintendents of
Police and other Senior Functionarics Divisional Forest Officer, Panchkula, District Transport
Officer, Regional Officer, Haryana State Pollution Control Board(HSPCB), Panchkula, AME/
MO of Mines and Geology Department are members of District Level Task Force committee .
The District Level Task Force (DLTF) headed by respective Deputy
Commissioner takes legal action against such persons indulging in illegal/unauthorized mining.

The officers of the other departments such as Forests, Transports, Pollution Control Board,

Police and Revenue also inspect the mining areas to check illegal mining at sites and check

vehicles transporting minerals.

The Mines and Geology Department ensures that mining by the legal miners is

undertaken only within area granted on mineral concession and to ensure that area is well

notified to all boundary pillars after proper demarcations are ensured to be in place.

It would be worth pointing out that in the district there is stray cases of theft of ;

mineral from areas not otherwise allocated for mining do come in the notice of department as
well as district officers and Police. In all such cases, strict action as per law is being taken.

It is pointed out that the large area in the riverbed are under restriction being near the structures

to ensure no illegal mining/ theft of mineral from such areas takes

like bridges on various roads,
g Department as well as the staff of PWD (B&R) and Irrigation Departmer..

place staff of Minin
st Officer and staff of Forest

is marinating vigil. Further, in areas under Forest Cover, Fore

Department is marinating surveillance to ensure no mining In t

he Forest areas is undertaken. The
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230 department of Distri el
partment of District Panchkula has not reported any illegal mining in the areas under

Arictions.

As the areas outside riverbed and areas under restriction (not allocated for mining)

222 spread over vast arca round the clock checking is being made by the Mining office Panchkula

independently and also time to time jointly with Police and other officers of the district

zdministration to curb illegal mining.

Where ever any illegal mining was/is found, due action is being /has been take’

and ever, criminal cases are also registered against the person involved as per provisions of the

State Rules, 2012. The details of cases earlier provided are of only such cases / stray cases of

illegal mining or vehicles found to be not having valid bills to show that mineral-laden is/was

procured from the legal source.

RECENT INSPECTIONS AND OBSERVATIONS THEREOF

In continuation to the directions given by the Worthy Divisional Commissioner,

Ambala in the meeting held on 12.07.2019. Among other things, it was directed that District

Level Task Force (henceforth called as DLTF) to conduct inspections in Kalka-Pinjore belt and

submit a romprehensive status report on the instances of illegal niining, both within and outside

his report has three components - the profile of the Panchkula District from the

the leased aveas. T

angle of mining activities, the details and status of regulatory and enforcement activities, and the

details of the inspections carried out by the DLTF.Worthy Deputy Commissioner-cum-Chairman
District Level Task Force Committee. Panchkula, on 15.07.2019 constituted a specific tear
nd possible areas for illegal mining.

comprising of following officers to visit the mining areas a

The team on 17.07.2019 and 19.07.2019 inspected t

oncerned during 2 meeting held on 15.07.2019

he areas to verify the factual position i.e. the

potential areas of mining as suggested by the all ¢

- e
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t Mining Engincer, Panchkula division of Pinjore and il

bh. Ult i iti e ( m ner P
) anc uia.
g, Sh. Oiﬂ I ar kaSh, ACI s I ar lchkula

Sh. Raj ; .
ajesh Punia, Tehsildar and Sh-Rosan Lal, N ibTehsildar Kalka.

=

Sh N . .
h Naresh Kumar, Assistant Environment Engineer, HSPCB Panchkula..

L

6. Sh.Sanjay Simberwal, Assistant Mining Engineer, Panchkula.

7 Concerned Patwaries of the villages.

On dated 17.07.2019. potential areas of village Khokhra Bar, Nawanagar,

~orakhnath, Lehraundi, Bitna and Burjkotia and on dated 19.07,2019 potential areas of village
3asola/Basawal, Karanpur, Charania, Paploha, Vasudevpura and one of the new sector 27,

Vikas pradhikaran” (HSVP) were visited by the ieam.

pinjore of “Haryana Schri

Inspection dated 17.07.2019:
[ TF went on to inspect the areas of Pinjore-Kalka Belt on the

A team of the officer of the D

following location- The observations thereof are as:

]. Sarsa Riverbed, Khokra Bar village: During the inspection, it was found that in the Sarsa
Khokhra Bar; some traces of illegal mining and tracks of

sses through village
ertained whether the

It could not be asc

River which pa
r-trolley Were observed. marks were fresh Of

aken of the site ment

tracto
ioned above.

not.The photo graphs Were t
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iagar and Gorakhnath Village: No signs of fresh illcgal mining could be ascertamed

.I-.-‘I.c\”.“l i H
ere were signs excavation and that could be of recent past.

" Laharaundi Village: The areas prone to illegal mining accuyding to the information provided

2 Mini or were Visi ; . s it
» Minirg Officer were visited and no signs of illegal mining were observed. This village needs

- he visited again for the remaining areas based on the feedback of Police and locals.

. Bitna Village: Bitna village is situated on the Shimla Kalka Highway. As per the information

acent to the Highway was excavated illegally. As per the

~rovided a patch of the land adj
cavation were found to be

formation provided by the Mining Officer, the incident of illegal ex

_ndertaken during the night was reported in the month of April 2019 and FIR was also lodged in

“1e concerned police station. During the fresh visit, no illegal mining or fresh signs were found

of any illegal mining.

llage: The Ghaggar passes around Burj Kotian Village. There are several

s, Burj Kotian Vi
d of the Ghaggar. It was observed that ther

er plants and screening plants along the be e were

erbed. The heaps of the stones were r
rftrolley and other vehicles were

crush
aised in the riverbed,

iraces of illegal mining in the riv
gling. Also, the footprints of the tracto

probably, for smug
(, as reported by the Mining Officer, and

observed. There has been in incident in the recent pas

appropriai€ action has been taken.

Inspection dated 19.07.2019

1. Village Basola/Basawal:

ed village Basola/Rasawal and near Civil Aviation Institute of Haryana, in

The team first visit
utilized by the Brick Kiln installed nearby was

this part excavation of ordinary clay/Brick earth
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v T s pant ok the wren Wongh IS wis ol found 1o he et ek garth / ofd nry

ath s excavatead and T pnotieed thint o pits attslde the river Wi “,-m,.d e neirhy
b canh owner/s s used the enrth over o perlod alther Wagally o under the garh of
sermivdons obtalned for exeavation of helek enrth from othor poit of the village, [hye wethon
Aller vertiieation of ownership ol fnnd Wi infthated wo thal (urthar courae of aethon againat (e
andowners i well Brick Kiln Owners (KO), The cumpunnulhm for erivironmental diinugen 1s
also sought to be asessed by the HSPCH aind CPCL, o told by the Mining Orticer The slgns ol

tHepal © ining in the riverbed were not found,
2. Johluwal Villnge

I'he next spot to visit by the team was Johluwal but due 10 the riny season, no routes were found

1o visit Sarsa river of village Johluwal and even no Imptints of transportation of mineral were

observed.

3, Karanpur Village

Thercafler team headed towards Karanpur vlllage and on the wiy visited two Stone Crushers

were aluo visited where the stock of raw mineral was also observed. At village Karanpur a big

portion of land found to be heaving fresh sighs of exaction and further @ pocklane yollow

machine Model R-210+7 (Serial Number- NG01005072) was found parked nearby, same WAS

impounded in Chandimadir Tra (fic Police Station.

4. Clmrniln and Paploha Yillagesi

Mining arcas of village Charnia and Paploha were also vished, during vigit no mining/itlegal

mining was observed, however, SomMe recent imprints of (racks were seen in these areas, There
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" s possibility of mining in thi
? vining in this area and it could not be ascertained on the account of the

SrAVION WS [

~ender by the contr
) ontractor firm but under consideration of the Government.

= Vasudevpura and Bar Godam Villages:

» the basi i : .
is of inputs provided by Police, Stone Crusher Zone of Bar Godam and village

g approximate dimensions of 220x20x3

. :sudevpura were also visited at one/two points havin
from agricultural fields. The are

ot possible without the

s21s, it was n i . :
3 oted that mineral was excavated a in question not

~2ing part of the contracted area was used for illegal, the sal.€ was n

dered that assessment of mineral excavated after verification of

Jandowners. It was or
aid mineral was supplied.

RO HSPCB

onsent of
iand ownership and also against the persons 10 whom § As the
ehicles/equipment were not found at the site for recovery of the compensation the

y examine the matter for ma pensativi w v~ .
3

with the help of CPCB ma king an assessment of com

recovered from the illegal miners.

Then an area in new sector 27, Pinjore of HSVP was also visited, where

6. Sector 27, Pinjore:
CP; Panchkula FIR has a

Iso been lodged in Police

illegai mining happened in past and as per A

Station, Pinjore-
| mining at village Basola and Karanpurwas

Two pockets of illega
e ordinary Clay site at

nd it was found that th
nd site of Karanpuf was

7. Basola and Karanpurwas:

also examined through imageries on Google Earth
Basola was affected from illegal mining by Brick Kilns since 2012 a
e December 2018. These areas needs to pe visited again t0 ascertain the above

affected sinc

menlioned claim.
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¢ mentioned inspections were carried out on two different dates.

- & suggested the Chairman District Level Task Force Com:aittee has decided with the

¢ of other ! | A ;
other members of the committee and directed to impose 50% of the showroom value

- .ehicle impounded in future, as directed/pointed by the court to make it more deterrent S0

ceal theft of mineral be checked completely. Further, the DLTF believes that it needs more
report on the cases of illegal mining. More time is sought on two grounds. First, the

- of the Kalka-Pinjore belt could not be covered in two inspections and secondly, because of

s of spotted mining aré recent

2y season, it becomes difficult to ascertain whether the case

[t is therefore submitted that some more time to visit more areas is required and

s have to be conducted in the Kalka-Pinjore Belt. The DLTF is planning

. more inspecﬁon
r to six weeks time be given SO

-+ inspections in the offings and thus it is requested that fou

G-

actions taken thereof can be

- 1 comprehensive report on the status of illegal mining and

itted.

y :; ’ %ﬁﬁ 15: o

c, Addl. Po/ ‘p, ToNsiar,  ABE, HSPCB, AME,
Pinjore Pkl Kalka PkL Pkl
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I'rom
Deputy Commissioner,
Panchkula.

To
Additional Deputy Commissioncr,
Panchkula, ¥
7 ¥
Ne. 19 76k / Dated:- ‘S/ 5/ /
Subjeet:- 0.A. No. 668 of 2018 titled as Surinder Singh Vs. State of Haryani.

Refer on the subject cited above.
As per discussions held in the meeting on 26.07.2019 of the District leve!

in District Panc
d by the Hon’ble NGT in OQ.A. No.

ate with the officers of the Mining

e for effective checking of the ill

Task Force with view to curb the illegal mining hkula and to ensure the

compliance of the orders dated 23.4.2019 passc

668/2018, you are hereby deputed to coordin

Department and members of the District Task Forc egal

mining.

Therefore, the compliance of the relevant rules and the orders dated

13.4.2019 by Hon'ble NGT be ensured and the Action Taken Report on weekly bhasis he

submitted to this office. u“/

Deputy Commissioncr.
Panchkula.

) 27{;; ks / Dated:- S/-{/’j

No
y of the above is forwarded to the following for information and

A Cop
further necessary action:-
1. Deputy Commissioner of Police, Panchkula.

Sub Divisional Officer ( Civil), Panchkula/Kalka

2.

3. Divisional Forest Officer, Panchkula

4. AEE/RO. Pkl.. Haryana State Pollution Control Board

5. Assistant Mining Engineering. Panchkula with the specific directions that

action as mentioned be ensured in coordination with the Additional Deputy

Commissioner-cum-Secy. RTA, Panchkula.

6. Tehsildar panchkula/Kalka. \U/
% Deputy Commissioner.
Panchkula.
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l‘“nll'l
Deputy Commissioner, {/I,W
/{M

Panchkula, : { )
. <L
i j /

o Additional Deputy ¢! -
Y Commissione
PanchRulo, sloner,

No. 14132 [ m¥/me T I e !

PO T Yo HTTT 2 . 1ale r
subject Regarding OA No, 668 of 2018 titled as Surinder Singh vs, Swe ©

larvana,

¢ memo no: 13764 dated

D‘ - ¥ . " 5 X ;
In continuation of the communication made vid
ill be com'encd

-o YL LTS o infor
N 019, it is o inform you that meeting of the District Tasl Foree W
‘ble NGT. For the same 11

auorlly 80 as 10 ensure the compliance of the orders by the Hon
Force and officers

.\. AP "‘ . ¥ " & . - . \ ; e
i therefore: on your part 1o coordinate with members of District I'ask

of Mining Department and take action as under:-

L Fo visit and carryout inspection of the vulnerable areas prone 10

illcgal mining in addition (o the arcas already visited-
ii.  To recheck the arcas alrcady visited whether the illegal mining 15
still there or not.

{ii.  To check the plying of the vehicles engaged in the illegal mining

activitics.
iv.  To ensure the compliarce of the dircctions issued from time 10 time

by Hon'ble NGT in 0.A. No. 668 of 2018.

Accordingly the detailed report of the vehicles involved in the mining activities.

challaned thereupon and the compounding fees imposed upon the such vehicles before

tailed report of cases rcgistered (FIRs) against the

got prepared. Also the de
y alongwith the updated status of the FIRs/court

release be

persons involved in the mining activit

e oot prcpared for deliberations in meeting of District Task Force.

i

of Deputy Commissioner.
Panchkula.

casesb

No.”’[l:’:}’"uo mf [mg - L Dated:- F-99
ded to the following for information and further necessary

A copy is forwar

nissioner of Police. Panchkula.
| Officer (Civil), Panchkula:Kalka

- visional Forest Officer, Panchkulq
‘?\E}Iisflllg pkl., Haryand State Pollution Control Board
Assistam' Mining Enginecring, Panchkula
Tehsildar. Panchkulafl{alka.

action:-
Deputy Com!

Sub Divisiona

?‘\‘_Ju:i-‘—?J'I-J_-

O Deputy Eommissioner,
paachkula- :

Q '
Aannad ke Cam Crnnner
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Swraj 733, Eng- | &=wiadl 06.07.2019 g"—rﬁm i
39.1340/GN004689 .;
Swraj 735FF, Eng- | 3Rmaql 18072019 | gaalear T
DOYTG207955522%4
Poclane Modal R 210-7, Eng- ] iR 19.07.2019 BIUIGR ;
' N601005072 . 5
[ipper, HR68B-9353 FUSHRY 21.07.2019 el Tl E
Tipper. HR68B-5009 TUSHIY 21.07.2019 Iiarel Jal T
 Suraj 855FF, Eng- | ¥@9R J+T 22.07.2019 S el |
7.5004/500M14354
~ Truck No HR68B-0520 RTA office Pkl | 28072019 | ® @i |
Truck No HR68B-2121 YR WAl 29.07.2019 GAGRTG! il !
Tractor Trolly Eng- | Traffic Thana | 28.07.2019 HER T4l quidiiedi —;
29.1340/HR000478 | |
- ruck No HR68B-8031 i 26072019 | @@ |
Zoclane Sr No. 2001-13418 iR 29.07.2019 3g, T 1
. Trzck No PBI1ZN(T) i 29.07.2019 Tg a1 il
~ ipper HR68B 8349 R 30.07.2019 THGR Taea< T8 |
ruck No HR37D-0035 i 30.07.2019 AAGYR AFGT o]
T3 Eno-H00200688 R 30.07.2019 AFGYR AM@T= T |
zuctor Trolley HR49B-7417 | =esmame 31.07.2019 A TR A |
Track | TSR 01.08.2019 e __;
..zrer HR68B-8529 Traffic Thana | 03.08.2019 AT S quiplean Z
Chandimandir i
rrer HR36A-1509 Traffic Thana | 03.082019 A T8 g |
] Chandimandir _
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4 0GK-8112 Amrawati ~ T 03082019 but
released ~ on [
dated \ I
07.08.2019 g .
after
21T verification 3 hi
= ipper PB10GK-8109 Amrawati do o U8 RO
22 | Tractor Trolle NI B
y Eng- | Barwala 04.08.2019 I W axarel
NHH2TBE1092
22 | Tractor Trolley Eng- | fi=iR 05.08.2019 Gl g
. 39.1340/SKMO05595
24 | Truck PB 12K 1602 RTA 09.08.2019 -
Panchkula |
25 | Truck PB 22K 8967 RTA 09.08.2019 ==
Panchkula e
26 | JCB E-H00082990 Barwala 09.08.2019 TR
27 | Poclain P2 .} bl
oclain P210 Barwala 09.08.2019 reiTgy
26 | Tractor ~ Trolley  Eng- Chendimandir | 12082019 o A Aol el
| c436001889NN |
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1 _FLR_I:JE.TDSG dated 24.07.2019 | fA=IR e o
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| i " cinenection ha
In complinnee of orders by Hon'ble Natlonal Cireen [ribunal, the fpspection

cencarried outand - the illegal mining s heen reported by District Tagk Force Committe
seeping i view the same, it has become Imperative to keep yigil on movement of vehicl

canyving extracted material and dumping of the same, In furtherance of the same, the verifeation
e stoeks lying/materiols being, processed at the stone crushersfacreening. plants situated o
Jistrict Panchkula is (o be done. For the same, the Commitice of following officers under the
averall - control/supervision  of - Additional - Deputy Commissioner, Panchkula 1w herebs

constituted:-

I. Sub Divisional Magistrate, Kalka/Panchkula in their rcnpuutivcjm'i::diclinu:;.

Assistant Commissioners of Police in their respeetive jurisdiction

| §* ]

fad

Deputy Exeise & Tuxation Commissioner (Sules), Panchkula

1, District Mining Officer, Panchkula.

Additional Deputy Commissioner, Panchkula will coordinate with the officers

concerned so as to ensure the verification the stocks as above and 1o send the reports on regular

basis. The District Mining Officer will provide all the requisite details to the ADC. Panchikula

and to the members of the Committee,

LWI{J] (e e

Deputy Commissioner,
danchkula,

No. 1516368/ M-y Datedz- 19) 8] 219

A copy of the above are forwarded to the following for information and the

necessary action:-
: 1. Additional Deputy Commissioner, Panchkula.

2. Deputy Commissioner of Police, Panchkula

3. Sub Divisional Magistrate, Kalka/Panchkula

4. Assistant Commissioner of Police, Panchkula/Kalka

5. Depuly Excise & Taxation Commissioner (Sales), Panchkula

6. District Mining Officer, Panchkula ;

Lbu[;@({( 0. "
Deputy Commissioner,
Panchkula,
No. Wg169-41 / MAMC-§ Dated:- 118/ 2 219

A copy of the above is forwarded to the following for information. plise -

1. Additional Chicf Sceretary to Govt. Haryana, Department of the Mimes

and Geology Haryana.
Divisional Commissioner, Ambala
Director. Mines and Geology Department, Haryana.

|¢ f.lam

w19
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Ve frfaRaa 21

o |

; _ 118 Yeh1d
GBI HEed Udddr @ JRYTHUR [Fi6 2308.2019 9 27.08.2019 1 9T AUSH ARFRY (o) GAGAl, PR @ @.._ N_,_L_J““_.,__,, __ _,ﬁ
e R @ ofeRa BRI, SU Aved Yagen & &3 7 @Y ﬁ%ﬂam&mﬁzﬁ%ﬁﬂﬂ%ﬁﬂmﬁ ol It

—_— .|.||II||IL|I||I||I|-|| g
Name of Plant Stock Details _Ac_ﬁ_|_
¢
i Samlashan Screening Plant-Raipur Rani i Gravel-195200 oft, Gravel/Boulder-4000 oft, Sand-2000 cft, Bajri-31564 cft | 232764 _ |
. National Screening Plant-Raipur Rani Boulder-500 cft, Bajri-500 ct, Sand-300 cft L -
t . Amar Screening Plant-Raipur Rani Bajri-5500 cft, Boulder-500 cft, Sand-400 cft _ | 6400 |
! . Ma Durga Screening Plant-Raipur Rani Bajri-59800 cft, Boulder-1000 cft, Sand-500 cft . 61300 |
1 . Diwan Screening Plant-Manak Tabra Bajri-29400 cft, Boulder-500 cft 29900 |
“17, Shree Ram Screening Plant-Raipur Rani Bajri-21000 cft, Boulder-5000 cft, Sand-1000 cft, R.B.M-500 cft 27500 |
“1’» Mahadev Screening Plant-Manak Tabra Bajri-33750 cft | 33750
1/« Ma sardha Screening Plant-Manak Tabra Bajri-30200 cft, Boulder-5000 cft, RBM-1500 cft, sand-1000 cft : 37700 |
\I’s Maha Laxmi Screening Plant-Manak Tabra Baijri-30000 cft, RBM-1000 cft ) 300
“1/s SV Screening Plant-Manak Tabra Bajri-25560 cft, Boulder-1500 cft, RBM-77000 cft - 104060
“1/s Shrec Shyam Ji Screening Plant-Raipur Rani Bari-2500 cft, Sand-300 cft 2800
n1/s Kirti Screening Plant-Manak Tabra RBM-422250 cfi, Bajri-22750 cft, Boulder-4000 cft, Sanc-1000 cft 450000
“.1/s Raja Screening Plant-Manak Tabra RBM-3600 cft, Bajri-60000 cft, Sand-2500, Boulder-1500 cft 67600
“1/s Vaishnavi Screening Plant-Raipur Rani RBM-21000 cft, Boulder-4125 cft, Bajri-25000 cft 50125
A1/s Bajrang Screening Plant-Raipur Rani RBM-2000 cft, Boulder-1000 cft, Bajri-6000 cft 9000
“1/s Ganesh Screening Plant-Raipur Rani RBM-187500 cft, Bajri-34400 cft, Sand-1000 ctt, Boulder-1000 cft 223900
\1/s Shiv Shakti Screening Plant-Raipur Rani Bajri-90000 cft, Sand-100 cft, Boulder-2000 cft 92100
/s Suraj Screening Plant-Raipur Rani Bajri-30960 cft, Sand-200 cft, Gatki-4000 cft 35160
"1/s Saraswati Screening Plant-Raipur Rani Bajri-25000 cft, RBM-1500 cft, Boulder-1000 cft, Sand-500 28000
\1/s Bala Sundri Screening Plant-Raipur Rani RBM-7500 cft, Bajri-12000 cft, Boulder-1500 cft, Sand-1500 cft 22500
\1/s Shree Krishna Screening Plant-Raipur Rani RBM-6000 cft, Boulder-1000 cft, Bajri-1000 cft T lgo00
\1/s Aggerawal Screenin Plant-Raipur Rani Bajri-68000 cft, Boulder-2500 cft, Sand-400, RBM-8000 N 78900 |
\/s Deshmesh Screening Plant-Raipur Rani RBM-3000 cft, Sand-1500 cft, Bajri-1000 cft, Gatka-500 33000

*/s Durga Screening Plant-Raipur Rani

Bajri-24000 cft, Boulder-4000 cft, Sand-1500 cft 3

s Chandigarh Screening Plant-Raipur Rani

REM-5000 cft, Boulder-2000 cft, Bajri-5000 cft, Sand-1000 cft

/s Shree Ram Screening Plant-Manaktabra

Bajri-58500 cft, Boulder-1000 cft, Sand-1500 =ft : o

>

Y

M/s Punia Screening Plant-Raipur Rant
. A

vl

Bajri-5000 cft, Gatka-1000 cft, RBM-3500 cft i

/s Shree Krishna Screening Elu_:ﬁwﬂlﬁm._wlmm:w

M/s TGenga Screening Plant-Raipur Raud

L K ™ lave i sl

e vsierrein Hiamt Tlanen

P flairiosD ofi [Sand-100 oft

REM-2000 cft, Bajri-100 cft. Sand-100 cft i

Bajri-3000 cft, RBM-1000 cit

29500

13000
O H00
G500
R TH
(RRTETY

————_ L LR
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31 Mis Shree Mahadey Screemng PlancRattewali | Sand-700 cft L, Gravel RBM-2000 cft. Bajri-23000ck ' ————""T4q0
<32 Mk f:_.rr Bala Ji Screening m_m:ﬂ.wmmﬂm.amw__l 7T Sand-500 cft, Bajri- -500 cft, Gatka- 400 ctt ' e 000 ]
M__.Hw...]wl..”.r”_f.l ..z..—.wl...nﬂ C MHH.PJFH:W.TM&HH ITI#:L%HZ|| —— IIII.| moc—ﬁmﬂn_ooc h:. Sand- ._(QO cft, mwm.:._ CSOO cft |.|[I.||l.11|ili...llll g
_Twrmlal-\w,. Gravel Stone Crusher-k hetpurali ) Nill e 500
1 35 | M/s Satprishi Screening Plant-Khetpurali | Bajri-500eft _— 11800
EET/:m Asta Screening Plant-Kuetpurali | Sand-700 oft, Bajri-600 cft, Gravel-500 cft _ B i .
37 | Mis Navpartap Screening Plant-Khetpurali Nil ISEES 54200
ﬂ mm _ M/s Shree Bala G Stone Crusher-Khetpurali Bajri-50000 cft. Boulder-3500 cft, Sand-700 cft =
# M/s Jai Durga Screening Plant-Khetpurali Bajri-500 cft 10500
= T"M/s Lal Naryan Stone Crusher & Screening Plant- Bajri (R)-5000 cft, Bajri (C)-4C00 cft, Boulder-1500 |
h R&nﬁ:qm: _
{41 | MJs Indra Screening Plant-Khetpurali Bajri-4000 cft, Sand/Dust-700 cft ] 4700
_ M M/s Chehel Screening Plant-Khetpurali Bajri-500 cft, Boulder-500 cft 1000
43 | M/s jai ma Sharda-Tibbi Gravel-500 cft, Bajri-500 cft, Sand-200 cft 1200
T | M/s Guru kirpa Screening Plant-Tibbi Nill
_ pm | MJs B.G Screening Plant-Tibbi Bajri-1000 cft 1000
46 ' M/s Shree Om Screcning Plant-Khetpurali Bajri-800 cft, Gatka-500 cft 1300
| 47 | M/s Paras Screening Plant-Khetpurali Bajri-1000 cft, Sand-300 cft 1300
48 | M/s Shiva Screening Plant-Khetpurali Bajri-800 cft 800
I"49 | M/s Deshmesh Stone Crusher & Screening Plant- Stone dust-12000 cft, Bajri (C)-15000 cft, Bajri (R)-10000 cft, RBM-28000 cft 65000
Khetpurali :
A. 50 i M/s Maa Sharda Screening Plant-Khepurali Bajri-1000 cft, Sand-800 cft, RBM-3000 cft 4800
51 | Mis Punia Stone Crusher-Khetpurali Gatka-500 cft, Bajri-400 cft 900
52 | M/s M.S Screening Plant-Khatpurali Bajri-1000 cft 1000
53 | M/s Shree Ram Screening Plant-Khetpurali Bajri-1500 cft, Boulder-500 cft 2000 cft
154 | M/s Suraj Screening Plant-Pyarewala | Bajri-6000 cft, Gatka-500 cft, Sand-200 cft, RBM-6500 13200 cft
m 55 M/s Mahadev Stone OEm:nm-EmeEmﬂm Bajri (c)-60000+1800 cft, Sand-10000 cft, Gatka-10000 81800
| 56 | M/s BMG Screening Plant-lihood Bajri-1300 cft, RBM-2000 cft, Boulder-500 cft 1800
| 57 | M/s Manoj Washing Unit-Bhood Nill
{58 | M/s Hari Screening Plant-Bhood Nill . -

wpaa Fiferor Ravd ga gamned od amawas s 8 oftd 2

—a o
= : 7 F
. yfer En @ Pilte ITEET vl HRET SR

TH.0- .\\Hoﬂ [ Ne <

irun

SU-UEE affern

(110), gAEH
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I'rom
Deputy Commissioner,

Panchkula.
To
District Excise & Taxation Commissioner (Sales),
Panchkula.
No. /7/?{! "'fiq/H[ .’__'IZ, Dated: 4’ ) /;
Sub: 0.A. No. 668/2018 titled as Surinder V/s State of Haryana....
ition of GST Act.

verification of the stocks vis-3-vis implement:
ook ok ok

Memo No. 1516'.:-168!MAK

In pursuance of the orders issued vide
officers was constituted for

MC-5 Dated 19.08.2019 vide which the ccmmittee of the

verification of the stocks lying/materials being processed at S
g Officer has given

with regard to the stock position of the
vision, Panchkula.
to verify as to whether the

tone Crushers/ Screening
Plants in District Panchkula, the District Minit a report vide Memo
Dated 04.09.2019 (copy of which is enclosed)
minerals lying at stone crushers/screening plants of Sub Di

In regard to same, it is required on your part
n accordance with the provisions

stock positions lying/materials being processed are
gainst the stocks lying/ processed
s been made. If any regularity is

initiated against the concerned.

of the GST i.e. the verification be made whether a
material, the proper billing/payment of the GST ha

reported, then the action as per the legal provisions be
The detailed report/action taken report in regard to above be send

within seven days.
g

Deputy Commissioner,
«_. Panchkula.

Endst. No. )7}/ .}é Dated % _j - 7

arded to District Mining Officer, Panchkula with

A copy is forw
he directions to submit the report

reference to Memo No. 1100 dated 04-09-2019 with t
in respect of the Stone Crushers/Screening Plants falling in jurisdiction of Sub
Division, Kalka.

‘l_,{/(_éf

Deputy Commissioner.
L Panchkula.
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From
Deputy Commissioner,
Panchkula.

To

District Development and Panchayat Officer,

Panchkula.
MemoNo. /$6 36 /MAMC- 7 7~-3 /2
Dated:

OA No. 668/2018 titled as Surinder Singh v
n’ble NGT vide its order dated 23.0

ersus State of Haryana.

Sub:
4.2018 has

In regard to the subject above the Ho
taken a serious view with regard to the operation of illegal mining in the District.

ove, the stringent steps are being taken to curb the

In pursuance of the orders ab
furtherance of the same, it is desirable to ascertain the

illegal mining in the District and in
status of the mining operations, if any being carried out upon the Shamlat/Panchayat lands and
rb the illegal min‘. g if any reported there upon.

to take corrective measures o cu
be obtained

rts on the following points of each Panchayat

For the same, the repo
o as to take

from the field functionaries and compiled report be submitted within five days s

the final view. The points are as follows: -
n any mining activity upor the Shamlat/ Panchayat Land and if

|.  Whether there had bee
‘hority?

rovisions of the law/ permission of the competent a.

yes, then under what p
ity and in violation of law is

2. If mining without approval of the competent author

tailed report with respect to the land/Panchayat in question be

reported then the de

obtained.
In view of the above, it is emphasized that the report about each and every village be

obtained and compiled report be sent.
Deputy Commissioner,

anchkula.

Endst. No. /Sr637' b3 MAMC- Dated: 2 7r37‘/2

A copy of the above is forwarded to the following for information ar ! necessary

action: -
1. Additional Deputy Commissioner, Panchkula.

2. Sub Divisional Officers (C), Panchkula/Kalka.
3. Block Development and Panchayat Officer, Pinjore/Raipur/ Barwala/ Morni.

DL/'Deputy Commissioner,
Panchkula.
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Mahesh Kumae Ahuja, 148

2908 4LLi4

Subject: OA No. 668/2018 titled as Surinder Singh Versus State of Haryana,

LR R R AV EVETR A

With reference to the OA as mentioned in the subject. Hon hle s

vidde its order dated 23.08.2018 has taken serious a view w.r.t the illegal mining in the

P astricl Panchkuola,

I pursuance of the orders. s above, the stringent steps are being RIS
w curb the ilieeal mining in the District. In furtherance o the same 1tis pertinest fo
mention that 45 number of the cases under the Mining Act have been reported o i

cotstered with Police Stations in the District since 01.01.2019 1o il date (the Bist o

the 25 cnses s Amexed)

L'pon perusal of the report wart the cases registered in the didtere
st e stations i the Distriet Panchkula, no notable progiess has been reported o
sodersiened by the officers of the Mining Department. Sinee the mater <

cociored by the Hon'ble NGT and even otherwise dlso. the issie is of the o

e cnusing degradation ot the ecological balance.

b view of the all above. T would like to impress upon you to lool HE
e matter personally and issue the directions 1o the concerned for taking appronrian

Lo i the cases mentioned above.

Mukesh umar Abuja, AN
c/.

Sl anaddeep Goval,

Deputy Commissioner of Police.

Danciikuia
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IFrom
Deputy Commissioner,

. Panchkula.
I'o
District Mining Officer,
Panchkula.
Memo No. }7}3) /Mn/;qc..v Dated G 5‘ /5
Subject :-  O.A.No. 668/2018 titled as Surinder V/s State of Haryana....
he impounded vehicles.

regarding release of t
Please refer to cited above in regard 1O which it has been
d under

vehicle has been impounde

ndersigned that more than 30
d for

conveyed to u
e owners has come forwar

f the Act and none of th
Jease of the vehicles.
0 dellberated that notices be g

ompounding

ed to come forward for ¢
¢ recovery of the compounding be also taken as

the provision 0

iven to be individuals and

& releasc

compounding and re
It was als

the public notice if requir

thereafter and f rther action fo

per law.
ort from DDPO, Panchkula in regard to

In addition to above Iep
the Panchayat Jands vide memo O

activities upon
n received and which is being

the - Mining
2883/Panchayat/Lipik dated 03-09-2019 has bee

forwarded for verification at site.
ort in this regard along with detailed report of
jon taken

The action taken 1ep
ounded and the cases registered (FIRs) with actl

thereupon be also sent within the seven days.
t\,(*‘

also

the vehicles imp

Deputy CO[lllTllelO!lc.r

@ C Panchkula.
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Deputy Commissioner,
Panchkula.

To
Director General,
Mines and Geology,
Haryana.
Metmo No. [23S/MA-+1~4 Dated 21415
Subject :- . OA No. 668/2018 titled as Surinder Singh versus State of
Haryana.
With reference to the subject cited above, the Hon’ble NGT
vide its order dated 23.04.29019 has issued directions 1o the Divisional
ions/order dated

Commissioner, Ambala

05.04.2019 by the Hon’b
the pockets has been carrie

report concerning illegal mining 1

(copy of which is enclosed).

members of

iii)

that action be taken upon the direct

le NGT and to submit the report.
ders, the inspection of the some of

In compliance of the above or
d out by the District Task Force and given the

n Chandimandir, Pinjore and the Kalka belts

e, the directions were given to the

In furtherance of the sam

the District Task Force on certain issues like:-

To visit and carty out inspection of the vulnerable areas pronc to illegal

mining in addition to the areas already visited.

To recheck the areas already visited whether illegal mining is still there

or not.
To check the pl

ying of the venicles engaged in the activities of the illegal

mining.
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In addition to the above, the Committee has been constituted by

the undersigned to verify the stocks lying/materials being processed at the

and the report in regard to Sub Division.

o received has been sent 1o

stone crushers/screen plants
Panchkula has been received. The report S

DETC(Sales), Panchkula to verify the legality of the stocks.

The aforementioned case is listed in the month of the October,

7019 and the Divisional Commissioner, Ambala has 10 submit the

compliance report before the Hon’ble NGT.

For the same, it is proposed that three or more number of teams

may be constituted for thorough inspections of the areas/pockets pronce to

illegal mining in the district Panchkula including stone cr..shers/screening

plants. Also the vehicles carrying extracted/processed materials may also

be got checked from mining point of view. Additional Deputy

Commissioner-cum- Secretary, RTA, Panchkula has been deputed as

Nodal officer for the purpOse of the coordination and to ensure the

compliance of the orders by the Hon’ble NGT.

Therefore the reports and the proposals thereupon are hereby sent

for information and necessary action please.

\’{’{A/" i
Deputy Commissioner,
Panchkula.

EndstNo. 174 €4 HA/He- Dated 12(5 15

Copy of the above s sent to the Additional Deputy
Commissioner, panchkula for information and necessary action.

e

Deputy Commissioner,
% Panchkula.

Scanned by CamScanner



:::’nrm concerning Wega! mining in Chandisandie, Viwjrs and ©a
f 2' ‘;7 ;'il!: respect 1o the direstions nssed fn tae mestiny el
N7.2019 under the chairmanbip of Worthy Difionsl Come v cnor

"1t

Amhaula,
"] continuet ; # ‘ 7
1 Comitinugtinn 1o the £eet 2 b i M it -
o0 16 the diections given by Ge Wertny Cividiong, Tarteit ot
P s §99 £37 Fiie . L. "
on 12072059, Arong e tEings, & wea Sestiot BaE 5T

Ambzia in the meeting held
Level Task Foree (hencefonth calied 2 CLUTF) 1o conduet leappations o= ¥a'tazvr

sr b s - oA A e R e o - = a
ot ',.::- -:-

P - . - o -
= f . - -~ - .-
'-J’;“ﬁv P /’.-‘- i eT ?

submit 2 comprenensive sizlus reporn on the MEzces O

T ",;..r{..."‘-. 2 U e g g T e
S [nf 2t P At ok

T il : Thi £
the leased arcas. This repon has thres Lomponets - tre priiie o

’ = ,
of seguintory 7l e TrTamast HE

angle of mining activities, the details and status
detzils of the inspections carrizd out by toe DLTF.

PROFILE OF THE DISTRICT
Panchiula district of Haryanz s loczted in the rortes 225 of Harwara Sats e
lies between 30726% 36°55 Morh latiudes and 76°46: TI°1Y Ezu longmxdes.

geographical ares of the district is €98 g, km. m which There are 252 Villepes 2 mmaiis 2C 2
sub-rehgils. Panchkula District is divided into tvio tezsils and Foe Devciremerns Sooa =
fie district, @ Nz = ¢

2 oo pewTE Sew T
I i N day =

la, Raipur Rani and Momi. Himacha! Pradesh boond &

Pinjore. Barwz
¢t of Haryanz, in the wes By 12 Staze of PunjEd.

east by Ambala distri
Ambala districts of the State of Haryzna.

the district are Ghaggar, Tangri Begx

deposite X7 28 ST

The important river/ strezm of

river cte situzted in the foothills of Saivalik hills. The minor minerzi
s construction mete izl 2re found in the river bed areas 23 el 23

Gravel and Sand finding use 4
1+ yarious parts of the Panchkula district arz 22

areas outside riverbed, The rivers floving i
son, the rivers mainly get walss furing B2

flow during the non-rainy sc2
Gravel and Sand is brought into e ¢

though some waler does
rainy season and huge quantity of Boulder, gnnel &2

Scanned by CamScanner




]
ey

avial setion, The Nood plains srens where the rver i not floworg 2

SAoulder, Ciravel nnd Sand,

Minlng Activities in the Distrl *

Mineral Concession for excavation of minor minersis wre ygranie

o A

provisions of the Haryana Minor Mincral Concession, Stockiog and Transponaton of W
nd Prevention of legal Mining Rules, 20120 the St Rules,2002) fremed oy

¥ i
L #H 2 v

Giovernment In exercise of powers conferred under section 12 end 230

Minerals I&R) Act, 1057,
In district Panchkula, i8 arcas having a 1ozl area of 499.04 hectzres rove Lo

ol 4
cled

identified for undertnking mining after leaving huge areas within riverbed neing reste

iy
e

varfons reasons including the areas falling on the upstresm and downstream of the brid

The Mineral concessicns are granted through a completive bidding nooces

......

S D o L i : N P EIER

o

?
slf-
4 Vinvironmental Clearance as required und2r EIA notification dated 14.09.20.6 o1 &
;::,r . "
& tnvironment and Forest (MoEF), Government of India. It i5 further pointed out that the i
; areas had been relected due consideration of all related fuctors in the intercst of sustanue .

development and the provisions of 4 noticcation dated 15.01.2016 of Mol Govemmen

India, and the Sustainable Sand Mining Cuidelines, 2016, As per requirement of the nonfieste

that 15.01.2016 District Survey Roeport in respect of disirict Panchkula has been prepared ond

e e
+*

duly approved.

Out of these total of 18 mining sites selected for mining, so far 13 minig it

]
it mining

havee been granted on mining contracts. Out of which only 6 mining units started th
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ioct- Report concerning illegal mining in Chandimandir, Pinjore and Kalks
id o

Belt with respeet to the directions lssued in the meeting held
12.07.2019 under the chairmanship of Worthy Divisional Commisiones

Ambala.
In continuation to the directions given by the Worthy Divisional Commissiones
Ambala in the meeting held on 12.07.2619. Among other things, it was dirccted that [t
Level Task Force (henceforth called as CLTF) to conduct inspections in Kalka-Pinjore bell ane

submit & comprehensive status report on the instances of illegal mining, both within and outsid:

the icased arcas. This report has three components - the profile of the pPanchkula District from the

angle of mining activities, the details and status of regulatory and enforcement activities, and the

details of the inspections carried out by the DLTF.

PROFILE OF THE DISTRICT

Panchkula district of Haryane is located in the northern part of Haryann State an

lies between 30°26': 30°55' North latitudes and 76°46" 77°10' East longitudes. The totel

ical area of the district is 898 sq. km. m which there are 264 Villages. 2 tehsils anct 4

geograph
sub-tehsils. Panchkula District is divided into two teksils and four Develrpment blocks viz

Pinjore. Barwala, Raipur Rani and Morni. Himachal Pradesh bound the district, in North in the

in the west by the State of Punjab, in the south again o

cast by Ambala district of Haryang,

Ambala districts of the State of Haryana,

‘The important river/ stream of the district are Ghaggar, Tangri, Begna and Sirsa

dver ete siwated in the foothills of Shivalik hills. The minor mineral deposits such us Boulder,
e ug construction mate Jul are found in the river bed areas as well 18

Gravel and Sand finding v
bed, The rivers flowing in various parts of the

son, the rivers mainly get water during the

areas outside river Panchkula district are seasonal.

1 some water does flow during the non-rainy sea

thougl
Gravel and Sand 1s brought into the ohnnnel due to

rainy season and huge quantity of Boulder,
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petent authority and CTO of the

... >fter obtaining Environment Clearance {rom the com

“1awever, three of the mining units/block namely Gorakhnath, Kiratpur and Natwal

- -zir mining operations w.e.f. 01.12.2018, 06.! 12018 & 15.02.2019 respectively and &7¢

_ +> surrender the contracts on various grounds, the applications are under consideration
he mining operation in

. =me competent authority. However, the factval position is that t

ur is closed since their submission of

_ % mining units namely Goraknath, Natwal and Kiratp

.-~ cations for surrendring the mining arcas.

The rest of the three Operational mines hac been working; however, the operation

-2 present w.c.f. 01.07.2019 is lying closed, as no mining i8 permissible during the rainy

...+, The operations shall remain closed 1ill 15.09.2019. the production undertaken by the

. = mines since the grant of mines/ date these come in operation are as under:

In district panchkula the BGS excavated is mainly used by the screening

<=5 crushers for processing before the crushed/ finished material is sold to consumers for

 ~gtruction activities. It is worth pointing out here that as per the information providud by the

~ining Officer, some of the stone crushers/screening plants are also procuring mineral from the

_elning state of Himachal pradesh and Punjab and mines situated in Ambala District of

& '.':~ ana.

REGULATIONS AND ENFORCEMENT

The Assistant Mining Engineer (AMEY Mining Officer (MO) of the Department

{ Mines & Geology posted at Panchkula and the staff takes various legal actions under the

.nove said rules against persons involved in illegal mining without valid mineral cc cession

.jcense.
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As the areas outside riverbed and areas under rastriction (not allocated for mining)

Further, in order to monitor/check the incidence of illegal mining in any part of

¢ Government of Haryana has constituted the District Level Task Forces under the
“anship of respective Deputy Commissioners a'ong with the concerned Superintendents of

-+ and other Senior Functionaries Divisional Forest Officer, Panchkula, District Transport

& r
.

Regicnal Officer, Haryana State Pollucion Control Board(HSPCB), Panchkula, AME/

- Mines and Geology Department are members of District Level Task Force committee .

The District Level Task Force (DLTF) headed by respective Deputy
b2 “is:tiloner takes legal action against such -zrsons indulging in illegal/unauthorized mining.
ticers of the other departments such as Forests, Transports, Pollution Control Board,
-2 and Revenue also inspect the mining areas to check illegal mining at sites and check
:I2s transporting minerals.
The Mines and Geology Department ensures that mining by the legal  ners is
.~raken only within area granted on mineral concession and to ensure that area is well
“2d to all boundary pillars after proper demarcations are ensured to be in place.
It would be worth pointing out that in the district there is stray cases of theft of
“:=af from areas not otherwise allocated for mining do come in the notice of department as
3- district officers and Police. In all such cases, strict action as per law is being taken.
~~>inted o1 that the large area in the riverbed are nnder restriction being near the structures
. =idges on various roads, to ensure no illegal mining/ theft of mincral from such areas rakes
-oi staff of‘.Mining Department as well as the staff of PWD (B&R) and Irrigation Department
- ;+inating vigil. Further, in areas under Forest Cover, Forest Officer and staff of Forest

Ca i i :n. The
--ment is marinating surveillance to ensure no mining in the Forest areas is undertaken. T
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Zz2part istric . -~ .
partment of District Panchkula has not reported any illegal mining In the areas under
i L N

As the areas outside riverbed and areas under restriction (not allocated for mining)

.-aad over vast area round the clock checking is being made by the Mining office Panchkuia

- .~zndently and also time to time jointly with Police and other officers of the district

- «istration to curb illegal mining.

Where sver any illegal mining was/is found, due action is being /has been taken

-, ar criminal cases are also registered against the person involved as per provisions of the

- Rules, 2012. The details of cases earlier provided aré of only such cases / stray cases of

.4l mining or vehicles found to be not having valid bills to show that mineral-laden is/was

- -ured from the legal source.

SECENT INSPECTIONS AND OBSERVATIONS THEREOF

In continuation to the directions given by the Worthy Divisional Commissio..2r,

+hala in the meeting held on 12.07.2019. AmOng other things, it was directed that District

k Force (henceforth called as DLTF) to conduct inspections in Kalka-Pinjore belt and

mining, both within and outside

»el Tas
~nita comprehensive status report on the instances of illegal

. +2:od areas, This report has three components = the profile of the panchkula District from the

-~le of mining activities, the details and status of regulatory and enforcement activities, and the

zailsof the inspections carried out by the DLTF.Worthy Deputy C.ummissioner-cum-Chairm an

n 15.07.2019 constituted 8 specific team

_geriet Level Task Force Committee. panchkula, ©

ning areas and possible areas for illegal mining.

-~mprising of following officers to visit the mi

- s team on 17.07.2019 and 19.07.2012 inspected the areas to verify the Factual position i.e. the

the all concerned during 8 meetinz held on 15.07.2019

- ~ential areas of mining as suggested by
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onstnagar and G
d Gorakhnaty Village: No signs of fresh illegal mining could be ascertained

:sild : il )
tldar Kalka and Assistant Mining Engineer, Panchkula division of Pinjore and Kalka *

Sh. Uttam Singh, Additional Deputy Commissioner, Panchkula,
Sh. Yashpal, Additional Divisional Forest Officer, Pinjore, Panchkula.
Sh. Om Parkash, ACP, Panchkula .
Sh. Rajésh Punia, Tehsildar and Sh-Rosan Lal, NaibTehsildar Kalka..

S Naresi Kumar, Assistant Environment Engineer, HSPCB Panchkula..

Sh.Sanjay Simberwal, Assistant Mining Engineer, Panchkula.
~ Concerned Patwai:ies qf the villages.
On dated l7.b7.20]9. potential areas of village Khokhra Bar, Nawanagar,

.xhnath, Lehraundi. Bitna and Burjkotia and ~n datzd 19.07.2019 potential areas of village

e | Basawal, Karanpur, Charania, Paploha, Vasudevpura and one of the new sector 27,

e of “Haryana Schri Vikas Pradhikaran™ (HISVP) were visited by the team. ‘
3

.aspection dated 17.07.2019:

~ of the officer of the DLTF went on to inspect the areas of Pinjore-Kalka Belt on the

+ing location. The observations thereof are as:

«arss Riverbed, Khokra Bar village: During the inspection, it was found that in the Sarsa

27 which passes through village Khokhra Bar, some traces of illegal mining and tracks of

rolley were observed, It could not be ascertained whether the marks were fresh or

R )

“he photograg s were taken of the site mentioned above.
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<iv vwere signs e y
Bns excavation ang that could be of recent past
—ih

araundi Village: T}

: Th i ini
| € areas prone to illegal mining according to the information provided
1ng Off

cer were visite ; . ;
d and no signs of illegal mining were observed. This village needs

visited apaj _—
s fo.r e remaining areas based on the feedback of Police and locals.

~.ina Village: Bi 8 e o :
age: Bitna village is situated on the Shimla Kalka Highway. As per the information
‘¢d a pa : "
_ paich of the land adjacent to the Highway was exravated illegally. As per the

-~ ation provided by the Mining Officer, the incident of illegal excavation were found to be
-2naken during the night was reported in the month of April 2019 and FIR was aiso lodged in

- wonzerned police station. During the fresh visit, no illegal mining or fresh signs were found

~ .av hilegal mining.

Burj Kotian Village: The Ghaggar passes around Burj Kotian Village. There are several
+_snar plants and screening plants along the bed of the Ghaggar. It was observed that there were

zces of illegal mining in the riverbed. The heaps of the stones viere raised in the riverbed,
--zhably. for smuggling. Also, the footprints of the tractor/trolley and other vehicles were
-.arved. There has been in incident in the recent past, as reported by the Mining Officer, and

“=propiiate action has been taken,
Inspection dated 19.07.2019

. Village Basola/Basawal:

-2 veam first visited village Basola/Basawal and near Civil Aviation Institute of Haryana, in

s part excavation of ordinary clay/Brick earth utilized by the Brick Kiln installed nearby was
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T Ty nayRe fne mining area of village Charnia was reported to be working but

A AaF Danlahe wiue rannrtad tg be

ad, In thi
1Is part of the area though BGS was not found to be existing brick earth / ordinary

\35 excavate i i i
ated and it was noticed that two Pits outside the river were created. The nearby

2artn i
owner/s has used the earth over g period either illegally or under the garb of

ssions obtained for excavation of brick earth from other parts of the village. The action
=7 verification of ownership of land was initiated so that further course of action against the
=awners as well Brick Kiln Owners (BK.0). The compensation for environmental damages is

sought to be assessed by the HSPCB and CPCR, as told by the Mining Officer. The signs of

2.4l 7 ining in the riverbed were not found.

- Juhluwal Village

“2 next spot to visit by the team was Johluwal but due to the re*ny season, no routes were found
visit Sarsa river of village Johluwal and even no imprints of transportation of mineral were

-served.

i, Karanpur Village

{9

hereafter team headed towards Karanpur village and on the way visited two Stone Crushers
.ere alsy visited where the stock of raw mineral was also observed.At village Karanpur a big
~astion of land found to be heaving fresh signs of exaction and further a pocklane yellow
-achine Model R-210-7 (Serial Nurﬁber- N601005072) was iound packed nearby, same was

npounded in Chandimadir Traffic Police Station.
4. Cltarni; and Paploha Yillages:

i i 50 visi ing visit no mining/illegal
" lining areas of village Charnia and Paploha were also visited, during

| impri i s. Ther.
nining was observed, however. some recent imprints of tracks were seen in these area
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malns possibility of mi in thi
\ ning in this area and it could not be ascertained on the account of the

<V} rain in the recent days. The mini
lays. The mining area of village Charnia was reported to be working but

< >peration was closed d i
s 1 ;
uc to rainy season further, the riverbed of Paplohﬁ wis rcporlcd 10 be

ander by th
¥ the contractor firm but under consideration of the Government.

‘ asudevpura and Bar Godam Villages:

* the basis of inputs provided by Police, Stone Crusher Zone cf Bar Godam and village
_~udevpu 3 were also visited at one/two points having approximate dimensions of 220x20x3
<. it was noted that mineral was excavated from agricultural fields. The area in question not
_~2 part of the contracted area was used for illegal, the same was not possible without the
_wzent of landowners. It was ordered that assessment of mineral excavated after verification of
p and also against the persons 10 whom said minerai was supplied. As the
ation the RO HSPCB

..l ownershi
{es/equipment were not found at the site for recovery of the compens
essment of compensativi lv vv

R

.‘-'in
Tlaab

the hetp of CPCB may examine the matter for makKing an ass

(2

-overed from the illegal miners.
njore of HSVP was also visited, where

ore:Then an area in new sector 27, Pl
hkula FIR has also been lodged in Police

-. Sector 27, Pinj
pened in past and as per ACP, Panc

zgei . ing hap

g at village Basola and Karanpurwas

+:az‘on, Pinjore.
-, Basola and Karanpurwas: Two pockets of illegal minin

5n examined through imageries on Google Earth and it was found that the ordinary Clay site at

Kilns since 2017 and site of Karanpur was

the above

2.0l was affected from illegal mining by Brick
be visited again 10 ascertain

“acted since December 2018. These areas needs to

- s~7ioned claim.
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< meniioned inspections were carried out on two different dates

suggestec the Chz_*.irman District Level Task Force Committee has decided with the
ather members of the committee and directed to impose 50% of the showroom value
<nicle impounded in future, as ditected/pointed by the court to make it more deterrent so
<ial theft of mineral be checked completely. Further, the DLTF believes that it needs more
report on the cases of iilegal mining. More time is sought on two grounds. First, the
7 the Kalka-Pinjore beit could not be coverea In two inspections and secondly, because of

-+ season, it becomes difficult to ascertain whether the cases of spotted mining are recent '

It is theref‘ore submitted that sorne more time to visit more areas is required and
e inspections have to be conducted in the Kalka-Pinjore Belt. The DLTF is planning
'"s'pecuons in the offings and Ihus it is requeated that four to six weeks time be given so

. -~omprehen9§VE report on the status of illegal mining and actions taken thereof can be

Jted,
W @ R g
' e ' ABRE, HSPCB, AME,
T Acs po PkI‘P, ik P i
P e
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S el
ubject:- Report with regard to illegal mining in Chandimandir Pinjore and Kalka Bel
’ a bell

w.r.t. Original Appli
HaTyAIiA, pplication No.668 of 2018 title Surinder Singh V/s State of

As per the orders of the Deputy Commissioner-cum- Chairman, District level task force
commi iti
) mittee and the Additional Deputy Commissioner, Panchkula mineral bearing areas of Pinjore-
a G s
lka region of the district, constituted a team comprising of following officers to visit the rnining

areas and possible areas for illegal mining. The team on 04.10.2019 again visited the areas carlier
visited on 17.07.2019 and 19.07.2019.

Sh. Sanjay Simberwal, Assistant Mining Engineer, Panchkula.

Sh. Naresh Kumar, Assistant Environment Engineer, HSPCB Panchkula.

Sh. Surjeet Singh, Kanungo, Kalka (Representative Tehsildar, Kalka).

Sh. Joginder Singh, Forester, ?injore, Panchkula (Representative DFO, Panchkula).

o W Mo

Sh. Sanjay Singh, Forester, Pinjore, Panchkula (Representative DFO, Panchkula).

Police Force from the concernad Police Station were also taken during visit.

On dated 04.10.2019, areas of village Paploha, Kiratpur, Bar Godam, Khudabaksh Behnoi,
Khokhra Bar, Nawanagar, Gorakhnath, Lehraundi, Karanpur, Charnia and Burkotia were visited by

the team.

During inspection, the team first visited mineral bearing areas of village Paploha and
Kiratpur where no any signs of illegal/ Legal mining were seen and there were no track n trails of
movement of any vehicle in the riverbed area of these villages. Thereafter the team headed
towards Bar-Godam Stone Crusher Zone area and found one troller loaded with an excavator
machine on a pit in front of Jai Maa Durga Washing and Screening Plant. Theses vehicle were
involved in illegal mining as there were clear fresh track marks also of the excavator and trolter
and they were planning to running eway from the pit site after getting very short information from
some illegal source. The Troller and :he vehicle both were seized in Police Station Pinjore by the
team with the help of Police.
of village Khudabaksh Behnoi, Karanpur, Khokhra Bar, Nawanagar.

There after areas
Gorakhnath, Lehraundi, Karanpur and Charnia were visited where neither illegal mining nor any

traces of illegal mining and tracks of tractor trolley were observed. The photographs were taken

of site mentioned above.

Burujkotian was visited. During visit the team caught on€

Thereafter area of village i
Tractor trolly full of illegally extractzd stone from River Ghaggar near Ganga Stoné Crusher anc
puted by Chonki

while taking same to Police Post Amravati with HC Sh. Narender Kumar (de
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Deputy Commissioner,
Panchkula.
To :
Divisional Commissioner,
Ambala Division, Ambala,

Memo No. (8891 /MA/MC-IV, Dated !‘Hm{;v]

Subject :-  OA No. 668/2018 titled as Surinder Singh versus State of
Haryana.

Reference to you office memo no. KC/DA/5285, dated 17.10.2019.

In compliance of order dated 23.04.2019 by Hon’ble NGT and in
pursuance of directions/issues framed in meeting held on 12.07.2019, the actions
against activities illegal mining have been taken and report thereupon was sent
vide memo no. 8733/MA/MC, dated 12.10.2019.

The District Level Task Force has conducted meetings at different
intervals and vehicles engaged in activities of illegal mining have becn
impounded. The cases have been registered. In addition, checking of
areas/pockets prone to illegal mining have been conducted. The result of efforts
made, 18 summarised as:-

1 The 46 nos. of vehicles have been impounded since 12.07.2019.
The penalty has been calcuiated to be imposed @ 50% of show roum cost of
vehicle in addition to royalty and mineral cost.

As a result, None has come forward for compounding and
procedure for recovery as arrears of land revenue has been adopted.

2! The 7 nos. of FIR’s have been got registered.

In the nutshell, the activity of illegal mining has decreased
considerably and report of DLTF covering the 11 nos. of issues framed from
page no. 1 to 11 along with annexures is enclosed herewith.

Rt

Deputy Commissioner,
Panchkula.

Endst.No. /MA/MC-1V, Dated
A copy is forwarded to Member Secretary, Haryana State Pollution

Control Board, Panchkula (Nodal Agency), SCO No.116, 1* Fioor, Sector-25,

Panchkula for information and necessary action.

pd
Deputy Commissioner,
Panchkula.




Subject:- Report with regard to illegal mining in Chandimandir, Pinjore and Kalka Belt

:.r.t. Original Application No.668 of 2018 title Surinder Singh V/s State of
aryana.

In present matter, Sh. Surender Singh filed OA No. 668 of 2018 before the Hon’ble
National Green Tribunal, Principal Bench, and New Delhi alleging illegal mining in areas of
Pinjore Belt, Chandimandir and Kalka. The Hon’ble NGT after not considering earlier two
reports, now had directed to take further action in the light of orders dated 05.04.2019
under the supervision of Divisional Commissioner of Ambala and representative of Central
Pollution Control Board and State Pollution Control Board.

Background of the case

One Sh. Surender Singh send a letter to Hon’ble National Green Tribunal, Prir.cipal
Bench, New Delhi, (which was converted into an OA No. 668 of 2018) alleging illegal
mining in riverbed in areas of Pinjore Belt, Chandimandir and Kalka. The Hon’ble NGT vide
order dated 23.10.2018 directed the District Magistrate Panchkula to look into the matter
and take appropriate action in accordance with law, in light of Judgment of the Tribunal
on the subject of sand mining dated 04.09.2018 in Original Application No. 173/2018 -
Sudarsan Das Vs. State of West Bengal & Others and dated 13.09.2018 in Original
Application No. 186/2016- Satendra Pandey Vs. Ministry of Environment, Forest and
Climate Change and to report to this Hon’ble Tribunal.

First report was filed by Sh. Mukul Kumar the then Deputy Commissioner,
Panchkula on 04.02.2019 which was not found appropriate. Then on further direction of
Hon’ble National Green Tribunal, a second report was to be filed by a committee of CPCB,
SPCB and District Magistrate, Panchkula to give a fresh proper report. The committee
submitted second report on 14.03.2019 and the same was also not found appropriate.

Vide orders dated 23.04.2019, it was also directed that the compensation has not
only to include the cost of mined material or royalty but must have element of deterrence
so as to recover coast of net present value for environment value (NPVY) of environmental
services forgone forever and the cost of restoration. It has also been layed down tha* the
vehicles involved must be confiscated and released only after recovery of at least 50% of
the showroom value of such vehicle as per order dated 05.04.2019 in OA no. 360/2015,
NGT Bar association V/s Virender Singh (State of Gujrat) and connected matters.
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It was also directed that further action be now taken in the light of orders dated
05.04.2019 of the Hon’ble National Green Tribunal under the supervision of the Divisional
Commissioner of the area, representatives of CPCB and SPCB.

Overview of the District Panchkula;

Panchkula district of Haryana is located in northern part of Haryana State and
lies between 30°26": 30°55' North latitudes and 76°46: 77°10' East longitudes. Total
geographical area of the district is 898 sq. km. in which there are 264 Villages, 2
tehsils and 4 sub-tehsils. Panchkula District is divided into two tehsils and four
Development blocks viz. Pinjore, Barwala, Raipur Rani and Morni. Himachal Pradesh
bound the district, in North in the east by Ambala district of Haryana, in west by Z:ate
of Punjab, in south again by Ambala districts of the State of Haryana.

The important river/ stream of district are Ghaggar, Tangri, Begna and Sirsa
river etc situated in the foothills of Shivalik Hills . The minor mineral deposits such as
Boulder, Gravel and Sand finding use as construction material are found in the river
bed areas as well as areas outside riverbed. The rivers flowing in various parts of the
Panchkula district are seasonal rivers, though some water do flow during non rany
season but the rivers mainly gets water during rainy season and huge quantity of
Boulder, Gravel and Sand is brought due to fluvial action. The flood plains areas where
river is not flowing also have deposits of Boulder, Gravel and Sand.

Mining Activities in the District

Mineral Concession for excavation of minor minerals are granted as per the
provisions of the Haryana Minor Mineral Concession, Stocking and Transportation of
Minerals, and Prevention of Illegal Mining Rutes, 2012( the State Rules,2012) framed by
the State Government in exercise of powers conferred under section 15 and 23C of the
Mines and Minerals (D&R) Act, 1957.

In district Panchkula, 18 areas having total area of 499.04 hectares have been
identified for undertaking mining after leaving huge areas within riverbed being
restricted due to various reasons including the areas falling on the upstream and down
steam of the bridges.
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Further, in order to monitor/check the incidence of illegal mining, the “tate
Government of Haryana has constituted the District Level Task Forces Committee,
The District Level Task Force (DLTF) headed by respective Deputy Commissioner takes

At present checking of illegal mining is being done by mining department,
District Task Force Committee, Regional Transport Authority, Police, Tarest

found, strict action is being/has been taken and criminal cases are also registered against
the person involved as per provisions of the State Rules, 2012.

To comply with the directions of NGT, a review meeting was held and also
directions given in meeting held under chairmanship Divisional Commissioner, Ambala on
date 12.07.2019. During this meeting it was directed to submit the detailed report inter
alia on the following points relating to illegal mining in Pinjore, Chandimandir and Kalka




mining areas alongwith staty

‘action taken thereof against impounded from |

Violators, 01.01.2018 to 12.07.2019, Rs, 8837000/- is
i,. _ fre_covared as fine from above vehicles and |

further 72 FiRs are being lodged against
lfpeop'le involved in illegal mining, After; .

| | - 112.07.2019 up till 14.10.2019 5 total 47 |
! ‘vehicles have been seizeqd in concerneqd :
| ;Police Station in compliance of the orders |

bzl dated 23.04.2019 of Hon’ble NGT ang total 7 |
FIRs have also been lodge.
i

|
J J The areas where these cases were found |

,‘-'are Paploha, Kiratpur, Charnia, Khuda Bax |
{Banoi, Karanpur, Burj Kotian, etc. :

i) Detail of cases of violation of'f No major violation of conditions b?“rﬁ'fh'i’rig';
éwitm'-n leased mining areas and _]areas. Only some minor violation have been ['
laction taken thereof %found like installation of weighbridge, |
: J erection of npillars, (ate payment of

installment etc. Whenever any violation isl
|5 :being detected in any mining contract, j
f action as per chapter 11 of State rule 2012 is |
initiated.

;o WP PL

Detail of cases of impounding the | _ : .'
’ ined | There are total of 396 vehicles impounded |
‘vehicles and seizure of mined | |
| . ; from  01.01.2018 o 12.07.2019, Rs. ]
‘Mmaterial  alongwith  detail of ]

| 8837000/~ is recovered as fine from above |
violations,  fine recovered, FIR !88 |
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| After 12.07.2019 yp iy 14.10.2019, a totat}
|: 47 vehicles have been seized in concerned {
! {Police Station in compliance of the ordersli
= \dated 23.04.2019 of Hon'ble NGT and total 7 |
| | I;FiRs have also been lodged (The details of ]

z 'cases has been attached at Annexyre « o
i: As per NGT directions fine equal to 50 % of l|i
Showroom  valye of vehicle has been |
| ;calculated to be recovered alongwith with {
|royalty and price of mineral. No person I
involved has come forward for compounding :.
of Penalty of impounded vehicle till date. So |
f all 46 vehicles are in police Custody, |

iv) | Compliance "'EYEE“u?m_"M?é%g—a?&?ngﬂ In compliance of the orders dated 23.04. "019‘;
{ confiscation of vehicles and recovery | of Hon’ble NGT, now 30% of Vehicle {
1 | |
| |of atleast 50% cost of the showroom |Showroom price Will also be recovereq |

value of such vehicles involved for alongwith Royalty, price of mineral and fine
i

i_
|
|

|
|

2018. 1& Transportation of Minerals, and Prevention |
. |'of llegal Mining Rules, 2012» w.ef. |
o) 112.07.201 9. No person involved has come |
BE '!fnrward for compounding of penaliy of|!
/impounded vehicle til date. So all 47,
fvehicles are in police Custody. For recovery f
r.iof this amount (fine, royalty and price of i
‘mineral) due Procedure by is being followed |
f | to recover the amount as arrears of langd |

revenue, _:
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if““’f{?ﬂch«kule alongwith detail of action department, Panchkula, He s frequently

'taken against the violators i any.  Ichecking areas belonging

Forest 1
f department. In case any case of uuegal |
| | ‘Mmining is detected then action is taken as
| per rules. In case any damage is done by any
| (Person in areas which Come under Section 4
| ’of PLPA 1900 Act, then that is recovered !
' ‘from the person and if required case is filed |
.”‘ environmental court. As per the report_g
| ]I four notices have issued against the ;
, | violators, |

£

|
A
[ \71')+The detailed report regarding illegal [ The main areas of where c:asé°§mt'ﬁ’wi‘1”£f.-ga{Ti
mmrng in the river Chaggar and mmmg have been found are Charnia, Ji
Canals in Pinjore belt, Chandimandir, | Kiratpur, Paploha, Khuda Bax Banoi, |
I 'Kalka of District Panchkula alongwith | |Karanpur, Nawa Nagar, Burj Kotian of Kalka
;1 idetali of action taken against the ‘Sub Division. Batour, Mouli, Khetparalr,}
_! J violators if any, \Bhood of Panchkukla Sub Division,
| [ A total no. of 47 vehicles have been seized
and total 7 FiRs have been registered after I
NGTs order dated 23.04.2019. The details of

J cases has been attached at Annexure “A”,

! The penalty i.e. 50 % of the Showroom
5 !pnce of the vehicle has been calculated to |
| Ibe recovered from violators, No one has
come forward for compounding of thrs'
offence and Pay the penalty. So all vehicles |
have been impounded and are in policeu
qustedy Due process is being followec for | |
'recovery of this penalty, ’

Frequent checking by teams of minin’gl
department Forest department, Police
department Regional Transport Authority is |

, bemg done on regular basis, R«.gular
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B T T “"“féh“e’éiii’hg_ ‘and imposition  of  penalty |
[[ : €quivalent to 50 % of cost of vehicles has j
worked as a major deterrent force and the {
activity of the illegal mining has been |

If considerably decreased. |

Status of c‘oﬁwbﬁah?ﬁf"S'iJE@?néia’[éj's'ds{aihati[e‘ Sand  Mining Management ]g
:-Sand Mining Management Guidelines, Guidelines, 2016 issued by MoEF & CC as per

I;order of NGT in OA No. 360 of 2015, \complied with. In compliance of Sustainable l;’
'copy of said guidelines has been :Sand Mining Guidelines, conditions of grant ;’I
provided to the ADC, Panchkula | of contract and conditions of Environmental |
during the course of meeting, ICl.e::tranc:e all the mining units in the district !
fll However, the most relevant part of |remain inoperative i.e. from 01.07.2012 to
'the  guidelines regarding general ]15..09,.201 9. Further in Compliance of '
ijapproach to sustainable sand and %Sustainable Sand  Mining Management ;
’gravel mining, Monitoring system for j(Z:t.uide{ines, 2016, District Survey Report have i
 Sustainable sand mining and Standard also been prepared and is in public domain, f
'environmental conditions for sand zl ;
gmining are attached as Annexurc- |
F,G,H respectively, |

!

IThe status ;Em“amaﬁﬁmwmma;ﬁmmf
: with regard to the mine (ease %Gorakhnath, Kiratpur block and Natwal _f
|| holders, who have surrendered the ; submitted their surrender application before
/licenses/lease. Whether mining ghigher authority. The surrender application ‘
:-'activfties arc  going on the !of Gorakhnath block has been rejected byf
_-' surrendered lease area? Ethe Director General Mines and Geology, f

|-H&nryana and application of surrender of

i
-
|

 Mmining contract of Kiratpur block and Natwal
s still pending with the department. |
Further, During visit of the District Level

' Task Force Committee, mining in any ot the ‘
‘above block is not under operation, =




|
!
]

' X

P,

Ilt:n‘ District Panchkula mining  units  n the district remain

: inoperative e, from 01.07.2019 o
l' 13:09.2019. Now all the contractor firms |
have been directed not to start mining |
roperation till such time pillars are being |
rr erected with the help of revenue authority |
|after rainy season. The Mining Operations ;'
IF[ have not yel resumed in any of mine of}
| district Panchikula, :

f
ﬁ‘ﬁé status | regarding grant of consent [As per RO, HSPCB, the contractor firms sf‘_f
? to operate alongwith compliance of g'mining were/are complying the conditions of i
‘conditions of consent to operate |consent to Operate granted to them, _f
granted to the mine (ease holder | !

i

under Water Act. 1974 and Air Act, |
|i"l‘}‘.iﬂ. j |
| I
fﬁ@“ﬁfg‘fﬁ&“ﬁ““m@?ﬁ?ﬁmmﬁﬁf'is?a“mﬁa*uaas‘t;'r;wemamgsamﬂ
also submit statys réport regarding éillegal mining. In review meeting held onf
llegal mining in Pinjore belt, 915.07.2019 specific team comprising of ADC |
‘Chandimandir,  Kalka of District Panchkula, DFQ Panchkula, Acp Panchkula, !
‘Panchkula after conducting the fresh [Tehsidar Kalka, Naib-Tehsildar Kalka, AEE

inspection within and outside leased 'EHSPCB Panhkula, AME  Panchkula and |
.! | !

'mines  areas alongwith status of ?Pinjore-Kalka area to check status of illegal r
.'compliance of  conditions of mining. The team visited the Kalka-Pinjore
; Environmental Clearance granted belt on 17,07.2019 and 19.07.2019 atnd1
\under  ElA Notification  dateq Submitted its report, The detailed report has
514.09.20_06 as amended from time to ibeen attached at Annexure “B”. This tcam ,
[time, ‘inspected both outside leased mining areas |
| Jincluding surrendered mines areas. It was |
gfound out that the operation in leased mining ¢
_ fareas Was closed. In other areas which have ’
f Jbeen surrendered, no mining activities was |

i
| |
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[found.” However at’ village ™ Wal
pocklane machine was found parked . andf
there were signs of fresh excavation. Thzs)
machme was impounded in PS Chandimandir

Thereafter again on 04, 10.2019 DLTF got '
‘checked the entire area by a team consisting |
’of the officers/officials of  mining f
!department revenue department, pollution [
fdepartment forest department. This team | !
stzted areas of Paploha, Kiratpur, Bar |
]Godam Khudabaksh Behnoi, Khokhra Bar
'Nawanagar, Gorakhnath, Lehrondi, Karanpur

! Charnia and Burj Kotian. In most of the areas | '
|there were no traces of illegal mining except | |
two cases. One excavator with troller was
'found involved in illegal mining in Bar
Godam The same was impounded at police | |
station Pinjore. The other vehicle (tractorj |
was found out at Burj Kotian which ran away .{
|from the site, so an FIR has been regrstered *
in Amrawati Police post. Due action has been |
‘taken in both cases, The detailed report has |
been attached at Annexyre e,

Apart from this various departments have I
been directed to visit and give report [
regardmg illegal mining. Frequent checking is [
;being done by all concerned departments and |
rtl'te status report submitted by them is being l
Ireviewed by DLTF on regular basis. In ;'
Jnutsheli it can be said that activity of illegal f
;mmi%wg in district Panchkula is under control l
;and there is considerable decrease in cases |
50f illegal mining because of regular checking | !
and the :mpos:tlon of the penalty as J

e ___,_._.___.J s S SR i SN
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T_W . Tdiscussed above.,

To stop illegal mining regular review meetings are being taken by DLTF, Regular
inspections are being got done by DLTF through a special team, Apart from this frequent
checking is done by Mining Department, Forest department, RTA department, Development
& Panchayat department, Revenue department, Police department, Haryana State Pollution
Control Board department jointly as well as independently. A total no. of 47 vehicles have
been impounded and total 7 no. of the FIRs have been registered since 12.07.2019. The
penalty i.e. 50 % of the Showroom price of the vehicle has been calculated for imposition
on the violators. No one has come forward for compounding of the offence and pay the
penalty so calculated. All impounded vehicles are in police custody. Due process is being
followed for recovery of this penalty as arrear of land revenue. The activity of the Illegal

mining can be said to be under control and decreased considerably. The momentum of the
regular checking would be maintain followed by the reports there upon.

\ _. ! ; 4 _ .
%& R.0O;Pollution \&O RTA-Cum-ADC bcp Deputy Commission‘e?hc LE
Pahchkula (Panthkula Panchkula Panchkula - VPanchkula  Panchkula
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SN Jchglstratlml no. | Vehicle | Police ’Impound Date | Location 3
l] Station/Chow f f
— 4 | : |
1 | Swraj 735, Eng- Tractor SRR | 06.07.2019 gotaplfeygr '
’19 1340/GN00468 Trolley | ] ;
l !
‘2 %“m] 735FF, [ng——f Tractor #&iiﬁ}ﬁ_ﬁ_‘__ _ "*"157:“73019 S‘?ﬁ'_ﬁ&n ;
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Ll |
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¢ Tipper.  HR68B- | Tipper - audhifey 21072019 F’F el “fcﬁ_
9353 ' |
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' ' Engine Trolley . :
| 47. 5004/SWM1435
| 4 * N,
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__ PBLIZN(T) 6719 oA o g g L] ey
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8349 e = TSN L L 8
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\;3"“.\'\-f . Repurt Cone %
: ing illeg, e
Belt yyigy, 84l mining i, oy
eSpog i andimandir, pinic... 1
12.0?.2019 ""dl-:ar :h to lhf irectiong issued iy t;‘e lmniztr-i‘nanz féd!ka
Ambgly, y mm’“"shfl} of Worthy Divisiong] Comgm' eie e
issioner,

In CoOntinugy;
atio ¢ direeyj i
1o the dr-reclmns 8iven by the Worthy Divisional Commissioney,

Vinbala m the Meetng fe
g he 2 )
& held on I..‘{J?..?(]w. Among other things, it was Eﬁrected that Distric

sevel Task Foree thenge illed as 1y e
sneetorth calleg DLTF) 1o condyey inspections in Kalka-Pinjore bel( ang

MM 0 Comprehe SINQ NLGTUS o .
Comprehonsiy SMAts repory o the instances ol illegal mining, both within and outside
Cleasasdagrens. L his FPart has thye, samponents - the profife of the Panchkula District fror- the
IR O muning actiy thes, the details and statug of regulatory and enforcement activities, and the

S oL vspections carried out by the DLTF,

CROMILE OF 1y DISTRICT

Panchiula distrier of | laryana s located in the northern part of Haryang State and

et 30726 30°55° Norih latitudes and 76°46': 77°10' East longitudes. The total

Y ey

“rea of the districr is 898 $q. km. in which there are 264 Villages, 2 tehsils and 4

OIS Dayaenbonla District is divided into two tehsils and four Develrpment blocks viz.
i, Barwala, Raipur Rani and Morni. Himachal Pradesh bound the district, in North in the

ala district of Harvana, in the west by the State of Punjab, in the south again b

= 2

It of the Staie of Haryana,
Lhe important river/ stream of the district are Ghaggar, Tangri, Begna and Sirsa
i

' EE : . its & : ulder
o Musted in the foothills of Shivalik hills. I hewnmnr_ mineral deposits such as Bo

: P in the river bed areas as well as
i Sipp finding use as construction material are found in the river i

. i Diaibibisds Petpiol ¢ eaﬁ]nah
~ e neried, The rivers fowing in varous parts of the Panchkuta distriet are
£

dvers maindy et water during the
W does How during the non-raiy season, the rivers mainly pet water dring
i ol S 8 7 LI S i

;L0
fodh o sk into the channel duc

i buye guamity of Boulder, Gravel and Sand is brought into the

e | U » L “ i )
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ehial g : i ; iver | ' epos
UM seton. [he ngog Plains arcas where the river 15 not flowing also have deposits o
Soulder. Grayel and Sand,

Mining Activities in the District

Mineral Concession for excavation of minor mmergls are granted as per the

%.

provisions of the Haryana Minor Mineral oncession, Slm,kmg and 'E‘ransportauon of Minerals,

and Prevention of llegal Mining Rules, 2012( the Swate Rulcs,Z@;lZ) framed by the State

reise of powers conferred under section 15 and 23C of the Mines and
i

Government in exe

Minerals \D&R) Act, 1957, |

1

In distriet Panchkula, 18 areas having a total area of 499.04 hectares have been

dentified for undertaking mining after leaving huge areas within riverbed being restricted due 1o

various reasons including the areas falling on the upstream and downst?eam of the bridges.

The Mineral concessions are grﬁn‘ted through a completive bidding process and

subject 10 ceriin conditions. that mining will be undertaken only after having

Environmental Clearance as required under EIA notification dated 14.09.2006 of the Ministry of

: - T 3' s m!nﬂ
=nvironment and Forest (MoEF ). Government of India. It is further pqgm.ed out that the m
: . femara 1 HITERIA
weas had been selected due consideration of all related factors in the interest of sust
ificati S yernment of
evelopment and the provisions of a notification dated 15.01.2016 of MoEF, Gove

<k he notifieativr
'ndia, and the Sustainable Sand Mining Guidelines, 2016. As per PRt of Ghe |
ped it

1 }{'(P;’
L15.01.2016 District Survey Report in respeet of district Panchkula has been |

Is.

ihhs
L l‘x g{pprﬁvcd

. i~
3 ganing

e ek
. ‘!"i;m}

e e S ninmg, s
Out of these total of 18 mining sites selected for 1 g
& mining it -

Hive k. i which only 6
L ‘l“ft‘ff granted on mining contracts. Out of

Scanned by CamScanner

?3*5 TR TR, e



o

aperations

after obtaining Envi .
Uning Environment Clearance from the competent authority and CTQ of the

 HSPCRB, e
.’P However, three of the mining units/block namely Gomkh-naéx, Kiratpur and Natw

al

“opped their mining opera -
di heir MInINgG operations w.e.f, 01.12.2018,06.11.2018 & 15.02.2019 respectively and are

seeking 1o s & A :

S g urrender the contracts on various grounds, the applications are under consideration

by the the { hority : . i :
¥ the the competent authority. However, the factual position is that the mining operation in

these 03 mining units namely Goraknath, Natwal and Kiratpur is closed since their submission of

the applications for swrrendring the mining areas.

The rest of the three operational mines had been waorking; however, the operation
for the present w.e.l, 01.07.2019 is lying closed, as no mining is pee;missi:hle during the raim
season. The operations shall remain closed till 15.09.2019. The pméuction undertaken by tic
above mines since the grant of mines/ date these come in operation are as under

In diswict Panchkula the BGS excavated is mainly used by the sereening
plams/crushers for processing before the crushed/ finished u-:awiqg is sold to consumers for
construction activities. It is worth pointing out here that as per the information provided by the
Mining Officer. some of the stone crushers/screening plants are also procuring s e |
adioining state of Himachal Pradesh and Punjab and mines situated in Ambaly District o

Haryana.

REGULATIONS AND ENFORCEMENT

: gnert
() of the Deparii

’ w Mining Officer (M2 € e

The Assistant Mining Engineer ({k;l\*i )/ Mining g v

7 kes various K il

A the stal
at Panchkula and the 8 i it
¥

of Mines & Geology posted

o Wil}"‘lll
‘ i iHegal MInING

al id rules against persons involved i itle
tove suid rules agans g

license.

Scanncd by CamScanncr




~ .M

f'l”’lli 03 ) |
Cro i order @ monitor/check the incidence of illegal mining in any part of

e State Gove
e Government of Haryana has constituted the District Level Task Forces under the
: h-“iirnmnship of'v espective -ﬂepaly Commissioners along with the concerned Superintendents of
Folice and other Sepior Fulnctiormrics Divisional Forest Officer, Panchkula, District Transport
Officer., Regional Officer, | laryana State Pollution Control Board(HSPCB), Panchkula, AME/
MO of Mines and Geology Department are members of District Level Task Force committee .
he Distriet Level Task Farce (DLTF) headed by respective Deputy
Commissioner takes legal action against such persons indulging in illegal/unauthorized mining,
The officers of the ather departments such as Forests, Teansports, Pollution Control Board,
Palice and Revenue also inspect the mining areas to check illegal mining at sites and check
vehicles transporting minerals.

The Mines and Geology Department ensures that mining'by the legal minurs is

aderidaen ondy wetiun area granted on mineral concession and to ensure that area is well

aotfied 1o all boundary pillars after proper demarcations are ensured to be in place.

It would be worth pointing out that in the district there is stray cases of theft of
mineral from greas not otherwise allocuted for mining do come in the notice of department as
vell 4 district officers and Police, In all such cases, strict action as per law is being taken.

. : : > i ing near the strug.Jres
's pointed out that the large area in the riverbed are under restriction being near

‘ nd t of minerul from such areas takes
-« bridues on various roads, 10 ensure no illegal mining/ theft oF ualneral i such
igati H
& i Irrigation Departmen

swe stall of Mining Department as well as the staff of PWD (B&R) and lrrig
; . | !
Forest Officer and staff of Fores

imating vigil. Further, i ‘orest Cover,
rinating vigil. Further, in areas under Forest Co 4

oo hbel

e s yndortaR
SepEL s prest areas B
cowriment is marinating surveillance to ensure no mining in the lor
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Foreg departme

nt ¢ : istri i i i .
I-K\Sh i\-““}n-‘-

As the are

a5 outside riverbed and greas under restriction (not allocated for Mining)
A0 spread over vy area round the

clock checking is being made by the Mining office Panchkylg

eependenty and also tme 1w time Jointly with Police and other officers of the distriet

administration 1o curb illegal mining,

Where ever any illegal mining was/is found, due action is being /has been taken

and ever eriminal cases are also registered against the person involved as per provisions of the

State Rules, 2012, The details of ¢

Hegal miming or vehicles found to be not having valid bills to show that mineral-laden is/y

as

Procured trom the legal source

RECENT INSPECTIONS AND OB

In continuation to the directions given by the Worthy Divisional Commissioner.
\mbala in the meeting held on 12.07.2019. Among other things, it was dirceied that District
Level fask Foree (henceforth called ag DLTF) to conduet inspections in Kalka-Pinjore belt end
submit & “omprehensive status report on the instances of illegal mining, both within and outside
the feased areas. This report has three components - the profile of the Panchkula District from the

Fe he
_ _ \forcement activities, and ¢
angle of mining activities, the details and status of regulatory and enforcement acti

. i irman
T : issioner-cum-Chairs
details of the inspections carried out by the DLTE. Worthy Deputy Commis

. 2 (A
ors { ot H e i \ s"la,‘\’“\»
} y Cl . " YK . ‘ 5 ) ,l " 4 “'f ‘|}:}‘) |.‘U['IS(5{U TR
| . - 4 I H 'l 'ﬂﬂt ’ll\lllll. (1) '.- -
: IIE‘ -L\"L; zd ;\ I'{‘[f.l NNy e, M

g

ble arcas for illegal ™1
o the
1 nasition i
‘ o verify the factual pos
Fiie team on 17.07.2019 and 19.07.2019 igs_‘_pccl.ed the areas to !&g‘.tf_ o

ol on 1%

» Lot inine areas and $8i
comprising of following officers to visit the mining areas and po

o ting b
oncemned during @ mee
potertial areas of mining as suggested by the all coneerned dring
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* Tehsilday Kalka and Assistany Mining Eng'inw‘ Panchkyl, division of Pinjore and Kalka ~
by
Sh Unta Singh, Additiony Deputy Cummissioncr. Panchkula,
< B Yashpal, Adg itiona Divisional Foregy Officer,

Pinjore, Panchkyjy,
S Om p

Arkash, AP, Panchluly :

% Sh Rajesh Punia, Tehsildar ang Sh. Rosan Lal, Nalichhsildar Kalka,,
¥ Sh Naredh Numar, Assistant [y

ironmen Enginegr, HSPCR Panchkyla.

Assistant Mip ing Engineer, Panchkuiag,

aries of the villages,

b Sh.Sanj Nimberwgyl,

Concerned Pan

e duted 17.07.2019. potential argas or vill

Corakivnatn. |

4ge Khokhry Bar, Nawanagar
chraundi, Bimng and Burjkotia gng on

dated 19.07.2019 Potential areas of village
Basola Basaw al.

Karanpyr, Charania, Paploha, Vasudevpura and one of the new sector 27,
"miore of -} laryan

i Sehiri Vikag Pradhikaran™ (HISVP) were visiled by the te;&_m.

Inspection dated 17.07.

2019:

L leam ot the officer of the DLTF wen; on 0 inspeet the areqs of Pinjore-Kaika Belt on the
illowing location. The

u&scrvmimas thereof ure s

Sirsi Riverheq, Khokry Byy village: During the inspection, it was found that in the Sarsa
River winiely passes throygh village Khokhra Bar, some 11

ces of illegal mining and tracks ol
Fontrolley were observe

e

! b or
d. 1t could nop be ascertained whether the marks were fres

" he Photographs were taken of the sjte mentioned above,

|
|
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Nawanagar and Gorakhnath Village: Na signs of fresh illegal mining could be ascartained

Hutthere were signy excavation and that could be of recent past,

A Laharaund; Village: The areas prone 1o iliegal mining according 1o the information i

"y Mining Officer were visited and no signs of illegal mining were observed. This village needs

W be visited again for the remaining areas based on the feedback of Police and locals,
4 Bita Village Rigng village is siated on the Shimla Kalka Highway, As per the information

provided @ pateh of the Jand adjacent to the Highway was excavated illegally. As per the

x miormation provided by the Mining Officer, the incident of illegal excavation were found to be

anddertaben during the night was reported in the month of April 2019 and FIR was also lodged in

2 & W oncered police station, During the fresh Visit no illegal mining or fresh signs were found

32 iflegal mining.,

Burj Kotiun Village 7The Ghaggar passes around Burj Kotian Village. There are severa)
sTuster plants and sen g planis along the bed of the Ghaggar, It was observed that Ihére were
e of legai mining in the riverbed. The heaps of the stones were raised in the riverbed,
oy, for smuggling. Also, the footprints of the tractor/trolley and other vehicles were

swrted There has been in incident in the recent past, as reported by the Mining Officer, and

SDRIODCRe action has been taken,

o

d 19072019

f“ i Village Basulw‘Buanwn-t:

g ST e e Visited village ﬂ:lsnfz!/l!nsasw:l md near Civil Aviation Institue of Haryuna, in

G g
o e

P excavation of ordinary clay/Brick carth utitized by the Brick Niln installed nearby was
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- ""w#!-"'a—rf-w\ .

CIeved Ty s Aol the arca though BGS was not found to be existing brick earth / ordinary

th was encavared it was noticed it fvo pits outside the river were created. The nearby

LR — used the carth over 3 period cither illegally or under the garb o

MM iong abtined for excavation of brick carth from other parts of the village. The action

et v oiilication SEOWRCESIP OF land was initiated so that further course of action against the

landowners ay el Brick Kiin Owners (BKO). The compensation for environmental damages js

AUso sought 10 e tssessed by the HSPEB und CPCB, as tld by the Mining Officer, The signs of
tlegal » ming in the riverbed were nog found,

= dohiluw g Village

the nexi spot 1o v jiiy by the wam was Johluwal but due 1o the rainy season, no routes were foung

o visi Sarsa river of village Johluwa and even no imprints of transportation of m: xeral were
observey,

S Karanpur Village

Phereatter weanm headed towards Karanpur village and on the way visited two Stone Crushers

W dira visited where the sioek of raw mineral Was also observed. At village Karanpur a big
Pasion of land found 1o be heaving freg, sighs of exaction and further a pocklane yellow

ichine Model R.210.7 (Serial Number. N601005072) was found parked nearby, same was

impounded in Chandimadir 1 rafiic Polige Statipn,
4. Charnia ang Paplohy Villages:

Mining areas of village Charnig and Paploha wepe also visjred. during visit no mining/illegal

Mining wa observed, however, some reeent imprints of racks were seen in these arcas. There
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in thi it cold certzined on the account of he
it Ponsibifity of mining in this area and it could not be assertain
s Vs o 20oried 1o b VOrKIng by
VLT i the recen days. The mining area of vitlage Charniz was TRPOTIRT 10 be working b
. - s . . = D i
i operation was closed dye 10 rainy season further, the rivesr bed of Paplo

2 Was reported 1o b
“uiender by the contractor fim but under consideration

of the Governmen:.

s \r‘w.mudwpuru and Bar Godam Villages:

On the basis or nputs provided by Police Stone Crusher Zone of Bay Godam ;1 village

0 3 " - : _— - " . ';
Vasudespura were alsn Visited at oneiwa Pinls having approximare dimensions of 220X20x;
feets, it was noted thay mineral way excevated fro

M agricultural flelds. The 2rea in Question pog
being par of the contracted area wag used for illegal, 1he ame Was not possible Without rhe
g. consent of landowners, It

Was ordered tha assessment of

mineral excavared ader verification or
PRESONS 10 whom said m

HIRCT,

ral was supplied. As e

land ownership and also against the

vehicles equipmeny ere not found at the site for reco

very of the fompensation the R HSPCB
with the heip of © PCB may examine the matter for making ap assessment of COMpPensat’ .
evered trom the Hiegal miners.

L B

6. Sector 27, Pinjore: Then an area in new sector 27, Pinjore of HSVP was alsa isited, whe
Hlegal mini

e
ng happened in Past and as per

ACPR, Panchkala FIR has 2150 been

wdged in Police
Satron, Pinjore.

" Basola ang g, rANPUrWas; Two pockers ol illegal mining ar Village Basol
4150 examined through image

14 F
Busala

4 and Karanpurw as
ries on Google Earehy and iy

was affected from illegal mining by Brie
illectey snce

was found that the erdinaey Clay site at

K Kilos since 2012 and site of Karanpur was
Dcccmb&'f 20 18 ThCSS".' areas ﬂfﬁds 0 be ‘fisiled again o ascertain the above
nbioneg i,
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d § i Jates.
Fhe above mentoned mspections were carried out on two different da 0

Henow as supprested iy Channuam Distriet Level Task Force Committee has decided with the
Sl ag ey memborg of (e commitiee and directed o impose 509%, of the showroom value
e volye e immam-uh-ci in future, ay tfiwulu(lf;-min[.ud h}' l’he--cmrt to make it more de{crrcm S0
that tlegal the elmineral be chogked completely. Further, the DLTF believes that it needs More
HINE 10 report an (he cases ol eyl mining. More time js sought on two grounds. First, the
whole of the Nalka-Pinjore belt could not be covered in two inspections angd secondly, becayse of
the vainy season, it becomes dilieuls to ascertain whether the cases of spotted mining are recen;
O

It is therefore submitted thay Some more time to viit more areas {s required ang
thus maye Ispections have (o be conducted in the Kalka-Pinjore Belt. The DLTEF is Planning
MO mspections i he offings and thus it iy Fequested that four o six weeks

me be given s

HE 3 comprehensive eport on the statyg of illegal mining and actions taken thereof can he

submyed.
ADC, Addl. Tesitdne, AME,
P Pinjore Kalka Pkl
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Subject:-  Rapert with regard to 1iiegal mining in Chandimandir, Pinjore and Kalka Belt
w.r.t. Original Application,No.Glsa of 2018 title Surinder Singh V/s State of
Haryana, i .

As per the orders of the Deputy Comrnfss‘foner-cum- Chairman, District level task force committee

and the Additional Deputy Commissioner, Panchkula mineral bearing areas of Pinjore-Kalka region

of the district, constituted a team comprising of following officers to visit the mining areas and

possible areas for illegal mining. The team on 03.10.2019 again visited the areas earljer visited on

17.07.2019 and 19.07.2019,

Sh. Sanjay Simberwal, Assistant Mining Engineer, Panchkula,

Sh.Naresh Kumar, Assistant Environment Engineer, HSPCB Panchkula.

Sh. Surjeet Singh, Kanungo, Kalka. !

Sh. Joginder Singh, Forester, Pinjore, Panchkula

Sh. Sanjay Singh, Forester, Pinjore, Panchkula

Police Force from the concerned Police Station were also taken during visit,

!k w oo

On dated 03.10.2019, areas of village Paploha, Kiratpur, Bar Godam, Khudabaksh Behnoi,
Khokhra Bar, Nawanagar-, Goralihnath, Lehraundi, Karanpur, Charnia and Burjkotia were visited by
the team. A

mavement of any vehicle in the riverbed area of these villages. Thereafter the team headed

There after areas of village Khudabaksh Behnoi, Karanpur, Khokhra Bar, Nawal:iagar,
Gorakhnath, Lehraundi, Karanpur and Charnia were visited where neither illegal mining nor any
traces of illegal mining and tracks of tractor trolley were observed. The photographs were taken
of site mentioned above,

Thereafter area of village Burujkotian was visited, During visit the team caught one
Tractor trolly full of illegally extracted stone from River Ghaggar near Ganga Stone Crusher and




>3320 Mining Engineer
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